
RATIFIED MINUTES OF MEETING No.23/15 OF NORMS COMMITTEE-I (DES-I SECTION)
HELD ON 03.02.2015

Please Note

(i) ln certain cases the decision of the Norms Committee refers to the Recommendations / Observations

/ Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned copy
of such document has been placed at the end of the Minutes, in running serial orders. The concerned
firm may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a reference in NC

decisions, has also been attached in the end. This may also be referred to by the concerned firm and
may be responded accordingly.

The meeting No. 23/15 of the Norms Committee (NC-l) for the licensing year 2ot4-2015 was held on
03.02.2015 under the Chairmanship of Dr. L.B. Singhal, Additional Director General of Foreign Trade
to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign
Trade Policy 2OO9-2o74 / Handbook of Procedure Volume-t. The following Members of the
Committee were present in the meeting: -

Si.No. Name of the representatives &
their Designation

Room No. Telephone No. Deptt.

1. Sh K.K.Tiwari l.A 476 23063321 DH!′ U.B.

2. Sh S.K.Jain′ D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

3. Sh.  Kanwa‖ nder singh  sodhi′

Asstt.Dir.{MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

4. Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn.146 DGFT′ U.B.

5. Sh.Haradhan Das′ FttDO 404 23061562 Ext.265 DGFT′ U.B.
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Decision: The committee noted that the firm,s applicationr and awaited the comments. Case is deferred to I 7.03.201 5.
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Decision: The Committee noted that reply of the firm has been sent to DHI on03.02.2015 for
ments.Case is defelTed to 17.03.2015.
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HQ File
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IRLA FHe
:07/21/040/00397/AN113/

Lic No/Date:0710090531 1Defer

‐Date:1703.2015

Decision: The Committee noted that reply of the firm has been sent to DHI on 30.01.2015 for
.Case is deferred to 17.03.2015.

Lic.No/Date:0910055381

13.03.2013

ision: The Committee decided to call the representative of the firm for'Personal Hearing'
the next meeting as the firm has not replied to the deficiency letter issued to them on
19,01.2015。 Case is deferred to 17.03.2015.

Pany Name:ALSTOM
ITRANSPORT INDIA LIMITED

RLA File

107/21/040/00068/AM14/

Meet No/Date:23/80‐      IStatus:

IDeferred

Lic.No/Dttα 0710095554 1Detr    l
23.05.2013         1Date:17.03.20151I)ate:17.03.2015

ion:The Comnlittee nOted that reply ofthe f1111l has been sent to l)HI on 30.01.2015 for

ments.Case is defelTed to 17.03.2015.

Case No.:23/13/80-ALC2/2013

ALC2/2014
103.02.2015

Case No.:2/25/80‐ALC2/2013
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Party Name:THERMAL
SYSTEMS(HYDERABAD)
IP.LTD.,

Meet No/Date:23/80‐

ALC2/2014

RLA FileIHQ File
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l  :01/80/050/00527/AM14/       :09/24/040/00069/AM14/

1 :Decision:The Committee noted that nrm's rcply dated
l 130.12.2014 for comments.Case is deferred to 17.03.2015.
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l 101/80/050/002`7/AM14/
IHQ卜 llC              RLA File             lLic.No/Date:0710096370 ‐Defer
101/80/050/002`7/AM14/      :o7/21/040/00126/AM14/      ,02.07.2013              1)ate:1703.2015

,Decision:The Conllnittee noted that reply ofthe flrrn has been scntto DHI on 30.01.2015 for

icomments. Case is deferred to 17.03.2015.
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,he f1111l has been sentto DHI on 30.01.2015 for

I limRorteO goods are required for petroleum operations. The said firm representative agreed for
I ,fumishing the aforesaid and sought time. The Committee considered his request and asked him to l

i ifurnish the requisite document at the earliest for consideration of firm's request and decided to send

1 lreminder to firm. The Committee also noted that M/s GE India Industrial Private Ltd. was issued an

i iaa No. 3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations.
i lln this regard, the firm was requested to produce an Essentiality Certificate issued by the Dte. General
i lof Hydro-Carbons. The Committee decided to reiterate its decision and also decided that this position
I ishould be mentioned in the reminder to the firm. Reminder has been sent to firm on 09.01.20l5.Reply

鵬 剛りAmふ 麗罵蕊蔦
「
¬冊鼎α“Ю"8721

ision: The firm's representative, Shri H.S. Walia, General Manager (Commercial) has attended
'Personal Hearing'on 19.08.2014. The Chairman, NC-I has explained him the necessity of

nishing a certificate from the duly authorised officer of the Directorate General of Hydro Carbons
the Ministry of Petroleum and Natural Gas, Government of India, to the effect that the said



from the firm is awaited.

written comments from DHI as per the Sub-committee Report have been received. case is deferred to17.03.201s.

:Defer

iDate:17.03.2015

21.07.2014 has been sent tO MsME on

Case No.:9/5/80‐ ALC2/2014  Party Name:DYNAMATIC   IMeet No/Date:23/80‐
TECttOLOα ES ЫMITED,1織
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Decision: The committee noted that the reply dated
13.08.2014 for comments. Case is defened to 17.03.2015.

HQ File

:01/80/050/00094/AM15/
IRLA F‖ e

l:07/21/040/00389/AM14/ IDate:17.03.2015

16.10.2014 has been sent tO MsME onDecision:The cOmmittce nOted that the reply dated

30.10.2014 for comments.case is deferred t0 17.03.2015.

Lic.No/Date:0710097715

23.08.2013

Case No。 :50/15/80… ALC2/2013 Meet No/Date:23/80‐    lstatus:
Deferred

:05/24/040/00199/AM14/ 霧慇■0■2“ 5
rcision: The committee noted that firm,s reply dated
01.2015 for comments. Case is deferred to 17.03.2015.

16.12.2014 has been sent tO DEIT On

躍
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‐４
Ｗ
獅

l■りeler

lDate:17.03.2015

Decision: The committee noted that the reply dated 21.07.2014 has been sent io MSME;;
13.08.2014 for their comments. Case is deferred to I 7.03.201 5.
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Party Name:THERMAL
SYSTEMS(HYDERABAD)
IP.LTD。 ,

10.09.2013

Status:
Deferred

IDefer

lDate:17.03.2015

DHI
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RLA File

:09/24/040/00263/AM14/

iDecision: The committee noted that firm's reply dated 12J2.2014 has been sent to
loo.ot.zots for comments. Case is deferred to 17.03.2015.
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I iDecision: The committee decided to ratify the norms based upon written comments
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; lDecision: The firm's representative, Shri H.S. Walia, General Manager (Commercial) has attended 
i

I ithe 'Personal Hearing' on 19.08.2014. The Chairman, NC-I has explained him the necessity ofl
; lfurnishing a certificate from the duly authorised officer of the Directorate General of Hydro Carbons 

I

I iin the Ministry of Petroleum and Natural Gas, Government of India, to the effect that the said I

j29 iimported goods are required for petroleum operations. The said firm representative agreed for 
I

i lfumishing the aforesaid and sought time. The Committee considered his request and asked him to 
ij jnrmistr the requisite document at the earliest for consideration of firm's request and decided to send 
I

I reminder to firm. The Committee also noted that IWs GE India Industrial Private Ltd. was issued an ij ioo No. 3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations. j

i iln this regard, the firm was requested to produce an Essentiality Certificate issued by the Dte. Generall
] iof Hydro-Carbons. The Committee decided to reiterate its decision and also decided that this position 

i

I lshould be mentioned in the reminder to the firm. Reminder has been sent to firm on 09.01 .201 5.Reply 
I

I lfrom the firm is awaited. 
I

I lWritten comments from DHI as per the Sub-committee Report have been received. Case is deferred to I

i 117.03.201 5. i
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Lic.No/Data0510370609 Defer
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:01/80/050/00415/AM14/

Decision: The committee decided to ratifu the norms u;;;pr;;;it;;;;;;il;iM5ME ;GID Note No. 30(123)/2013-ME dated 2l.l t.zol4 (copy to be sent to firm and RA).

RA may take necessary action accordingly.

―
― ―
――― ―

ra.yNamc GLOBE Ⅲ―FABS FMeaNo/Dttα 23/80‐
Case No.:21/21/80‐ ALC2/2013 Party Name:GLOBE HI― I

ALC2/2014

HQ File

:01/80/050/00417/AM14/
Lic.No/Date:0510373033 ‐Defer
10.12.2013

:ision: The committee nored that MSME has provided th" *;iit;;;;;;il;d. th"i. ID N";
30 (123)12013-ME dated 2l.ll.2Ol4. The committee deliberated upon this case and decided

to advise the firm to send their representative for'Personal Hearing'io explain their case before thet{c for ratification of their licence. case is deferred to 17.03.2015.
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lDate:17.03.2015

Lic.No/Date:0710100457

11.12.2013

Mcet No/Date:23/80‐ IStatus:

IDeferred

:Defer

lDate:17.03.2015

ALC2/2014

06.10.2014 has been sent tO MsPIIE on

Decision: The cOmlnittee noted that the f1111ls reply dated 06.10.2014 has been sent tO MsNIIE on

10.11.2014.Case is defered to 17.03.2015.
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Case No。 :34/25/80‐ ALC2ノ2013 Party Name:ZENITH

IPRECISION PVT LTD.,
103.02.2015

Lic.No/Date:0710101167

07.01.2014

No.: l3il9180-ALC2t20t3 pafty Name: STERTCAT No/Date:23/80‐
‐GUTSTRINGS PVT.LTD.

Namc:GLOBE HI‐ FABS IMcct｀o/Dat`:2j′ 861
ALC2/2014
.03.02.2015
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File File
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14/



ICase No。 :36/25/80‐ ALC2/2013 Party Name:ZENITH
PRECIS10N PVT LTD.,

Status:
Deferred

RLA File
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for comments which are awaited. Case

to MSME on
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iCaseNo.:13/25/80‐

ALC2/2013

Party Name:ALSTOM INDIA
ILIMITED,

Meet No/Date:23/80‐

ALC2/2014

Party Name:BOYSEN INDIA Mect No/Date:23/80‐
LIMITED
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ers dated 13.08.2014, 02.11.2014 and 09.01.2015 for cominents.

ICOmments are awaited frOm DHI.Case is deferred to 17.03.2015.
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23.07.2014 has been sent to MSME on
09.01.2015 for comments. Case is deferred

103.02.2015

rDecision: The committee noied the firms reply dated
,l1.08.2014 followed by reminders dated 0j.11.2014 and
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No/Date:23/80‐

17.03.2015

The Committee noted that reply of the firm has been sent to DHI on 30.01.2015 for
Case is deferred to 17.03.2015。

No.:35/25/80‐ ALC2/2013 Name:ZENITH No/Date:23/80‐

PVT LTD.,

|

1器航50Ю055%Am″  1鶴角刷iυ00325晨MW
reply dated 21.07.2014 has been sent to MSNIIE on

13.08.2014 followed by reminder on 09.01.2015 for comments which are awaited. The committee also
that the flrm has nOt rephed to the renlinder dated 07.11.2014 sent in connectiOn with physical

/ deemed expOrt etc. and decided tO issue flnal renlinder to the fllHl. Case is deferred to

17.03.2015.
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iRLA File
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H.02.2014         1Date:17.03.2015

32

ICaseNo.:27/25/80‐

ALC2/2013
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Party Name:BOTIL OIL
T00LS INDIA PVT
LTD(FORMERLY BAKER 01L

IRLA File

:05/23/040/00455/AM14/
Lic.No/Dttα0510378994 Detr ~
IH.02.2014         1Date:17.03.2015

Decision: The firm's representative, Shri H.S. Walia, General Manager (Commercial) has attended
he'Personal Hearing'on 19.08.2014. The Chairman, NC-I has explained him the necessity of

furnishing a certificate from the duly authorised officer of the Directorate General of Hydro Carbons
in the Ministry of Petroleum and Natural Gas, Government of India, to the effect that the said
imported goods are required for petroleum operations. The said firm representative agreed for
furnishing the aforesaid and sought time. The Committee considered his request and asked him to
fumish the requisite document at the earliest for consideration of firm's request and decided to send

inder to firm. The Committee also noted that IWs GE India Industrial Private Ltd. was issued an
No. 3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations.

In this regard,the fllHl was requested to produce an EssentiaHty Certiflcate issued by the Dte.General

PARKARMA

輔驚i翻締

Case No.:7/5/80-ALC2/2014

HQ File
31 _O1/RO/nく o/nnnoっ /△ 、″1く /

匿

―

―

Decision: Th" fi;;; r"p.me
the'Personal Hearing'on 19.08.2014. The Chairman, NC-I has explained him the necessity of
fumishing a certificate from the duly authorised officer of the Directorate General of Hydro Carbons
in the Ministry of Petroleum and Natural Gas, Government of India, to the effect ihat the said
imported goods are required for petroleum operations. The said firm representative agreed for
furnishing the aforesaid and sought time. The Committee considered his request and asked him to
fumish the requisite document at the earliest for consideration of firm's request and decided to send
reminder to firm. The Committee also noted that IWs GE India Industrial Private Ltd. was issued an
AA No. 3110060945 dated 30.10.2013 for supply of goods in connection with petroleum operations.
In this regard,the fl111l was requested to produce an Essentiality Certiflcate issued by the Dte.General

Hydro-Carbons. The Committee decided to reiterate its decision and also decided that this position
d be mentioned in the reminder to the firm. Reminder has been sent to firm on 09.0l.20lS.Reply
the firm is awaited.

Written comments from DHI as per the Sub-committee Report have been received. Case is deferred to
17.03.2015.
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Defer
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ICase No.:4/2/80‐ ALC2/2014  Party Name:THYSSENKRUPP IMeet No/Datc:23/80‐
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IRLA File
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Status:
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iHQ File Lic.No/Date:0310770845 1Defer
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,Decision: The committee noted that the firm vide its letter dated l7.l1.2014 has sought extension of
■′ し し ■0■ Vニ ユ0 ■ ■lV VV■ ■■■■■■― VV■ ■∨ ツヽ ー しヽ `“・ ・

4●― ^●
●``` ,● ― V● ‐‐ ^― ― ― ^ ― ― ‐― ― ― … ^―

‐― ― ―  ―― ―― ― ― ― _― ―
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Party Name:STERLITE
TECHNOLOGIES LTD.

好項さFile~~
:01/80/050/001

IRLA FHc
19/AM15/    :03/95/040/00894/AM14/

Defer
Date:17.03.2015

Decision: The committee noted that firm's reply dated 16.12.2014 has been sent to DEIi on

i06.01.2015 and decided to await comments. Case is deferred to 17.03.2015.

Party Name:ZENITH

IPRECISION PVT LTD.,

RLA File

107/24/040/00443/AM14/ IDate:17.03.2015

16.10.2014 has been sent to MSME on
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lshould be mentioned in the reminder to the firm. Reminder has been sent to firm on 09.01.2015.Rep1y

lfrom the firm is awaited.

]Written comments from DHI as per the Sub-committee Report have been received. Case is deferred to

i17.03.201s.

Case No.:34/5/80‐ALC2/2014

Lic.No/Date:0310773184

06.03.2014

ALC2/2014
103.02.2015

Decision: The committee noted that firm's reply dated
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Party Name:TRANSASIA B10
MEDICALS LTD

12.2014 and decided to await cornlnents.Case is defelTed to 17.03.2015.
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jRA may take necessary action accordingly.
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13/5/80‐ALC2/2014

HQ File

:01/80/050/00113/AM15/

Party Name:MAKSTEEL
WIRE HEALDS P.LTD

PartyNamα DEE      ‐
DEVELOPMENT ENGINEERS
LTD.

RLA File

40
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i}l',:l::lilJ.iTl.been received. The committee decided to wait for the reply for another 15 days
lralllng whtch the Committee would be constrained to reject their case with direction to pay the Custom
lDuty and applicable interest for regularization of the license. Case is deferred to 17.03.2015.
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IDecisiOn:The cOmmittee decide

ぽ譜理糧岬蟹篇盤
3::,lPr:,lh: :"TT,*e decided to ratif,, d;;".., b"*d ;p;;
N?te No.Nil dttedo3.02.2015(copytO beЪ rwaraedi」thJlふ裏
堕 γtよe necessary acdon ttc6島 in」 y.

written comments of DHI vide ID
RA).

Case No.:28/5/80-ALC2/2014

ALC2/2014
0302.2015

Lic.No/Date:0510382687

25.03.2014

:01/80/050/00114/AM15/

蛛簾
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:56/24/040/00054/AM14/

144

wastage.
4. Quantity of import item at Sl. No. 2 may be allowed as 236 Kgs. inclusive of LB %

wastage after 1/3'd recovery from scrap.

Quantities of import item at Sl. No. 3 & 4 may be allowed as 131000 Kgs. & 23750 Kgs.

respectively as per SION C-1519.

Quantity of import item at Sl. No. 5 may be allowed as 12300 Kgs. inclusive of 20 %
wastage after 20 Yo recovery from scrap.

7. Description of import item at Sl. No. 6 may be corrected as "Rubber Cable 4Cx2.5 Sq.mm"

and its quantity may be allowed as 4100 Meters on net to net basis.

8. lmport items at Sl. Nos. 7 to 72,14 & 15 may be allowed as applied for
each on net to net basis with accountability clause.

9. Quantity of import item at Sl. No. 13 may be allowed on net to net basis as claimed by the
firm.

RA may take necessary action accordingly.

5.

6.

1000 Nos.

Party Name:STERLITE
TECHNOLOGIES LTD.

~IMeetNo/Date23/80‐
:Status:

Deferred

:_
.Defer
,Date:17.03.2015

45綿鳥月::1:1:;1話 j
RLA File
:03/95/040/01027/AM14/

1ALC2|20t4
I

i03.02.20r s
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こ
“
ぬ力7350

,Decision: The Committee noted that the firm's reply
,comments. Case is deferred to 17.03.2015.

has been sentto DEIT on 13.01.2015 for

46
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l8/8/80-ALC2/2014 Party Name: TRIDENT TOOLS
‐LIMITED.

~町~
1躙器
α囲
"η"63府1.∝2∝ 5

RLA File
:03/95/040/00007/AM15/

Decision: The Committee
as the reply is

noted that the firm's reply dated
not proper/complete, NC decided

18.12.2014 has been received.
to issue a reminder to firm to

PARVEEN SHARMA

職驚i欄絆

iHowever,

11

Tf;","r"itt.. A;daffiiry ttffin* uased upon written comments of DIPP vide ID
No. 12/13/2015‐ TSW/44 dated 03.02.2015 as under:‐



furllish prOper/complete reply.Case is defelTed to 1 7.03.2015。

1鷺尤酬iα00008/AM15/ 111:∫)311le:0310777895

upon written comments of DIpp vide ID
DecisiOn:The cOmmittee decided tO ratitt the nOrlns based

Note No.12/13/2015‐ ′
「 SW/47 dated o3.02.2015 as under:‐

1' Net Empty weights of 8950 Kgs. & 2650 Kgs. may be specified with the quantities of exportproducts at Sl. No. 1 & 2 respectively
2' lmport items at sl. No. 7,2 &4 shall be of relevant grade and thickness as contained in theexport products.
3' Quantities of import items at sl. No. 1 & 2 may be allowed as 1.03 Kgs./kg. content in theexport product at Sl. No. 1 as claimed by the firm.4' Quantity of import item at Sl. No. 3 may be allowed on net to net basis with accountability

clause in export item at Sl. No. 1.
5' Quantity of import item at sl' No. 4 may be allowed as 1.03 Kgs./kg. content in the exportproduct at Sl. No. 2 as claimed by the firm. I6' Quantity of import item at Sl. No. 5 may be allowed on net to net basis with accountability

clause in export item at Sl. No. 2.

. may take necessary action accordingly.

1濶…
RLA FHe
:03/95/040/00054/AM15/

Lic.No/Date:0310778836
21.04.2014

|

Decision:The cOmmittee decided tO ra」 fy the norms based upon
No.12/13/2015-TSW/48 dated 03.02.2015 as under:―

1. Net Empty weights of export products may be specified as under:

wrltten comments Of DIPP vide ID

Party Name:TEMA INDIA

:01/80/050/00184/AM15/

Sio No. Net Empty Weight

(MT)
Ｓ‐
．
Ｎ。

Net EmpO
Weight(plET)

Ｓ‐
。
Ｎ。

Net    Empty
Weight(PIT)

1 55.4
1 25.35 21 2.20

2 57.5 2 7.85 22 47.10
86.3 5.97 23 38

4 144.8 4 26.1 24
76.25 42.85 25 33.4

6 38.5 6 10.1 26 10.3
7 29.5 7 3.70 27 27.10

167.5 6.40 ０
４ 31.40

9 134.5 9 18.30
10 1.65 20 1.50

12

蛛簾

Name:SHREE
TYANARAYAN

SUPPLIERS



2. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1 to 3, 15 &
L6.

3. Quantity of import item at Sl. No. 1 may be allowed as 4804.8 Meters (14.58 MT) on net to
net basis as applied for by the firm.

4. Quantity of import item at Sl. No. 2 may be allowed as 5370.8 Meters (5.24 MT) on net to net

basis.

5. Quantity of import item at Sl. No. 3 may be allowed as 13743 Meters (10.97 MT) on net to
net basis as applied for by the firm.

6. Quantities of import items at Sl. No. 4 to 14 may be allowed on net to net basis with
accountability clause as claimed by the firm. Accordingly, quantities of import items at Sl. No.

6,9 & 14 may be modified as 148 Nos.(176.3 MT), 85 Nos.(7.88 MT) & 13 Nos.(1.77 MT)

respectively.
7. Quantity of import item at

content in the export items
8. Quantity of import item at

content in the export items

RA may take necessary action accordingly.

Sl.No.15 may be allowed as 31518 Kgs.as l.548 Kgs./Kg.

after taking 1/3rd recovery from scrap.

SI. No. 16 may be a‖owed as 7327 Kgs. as  l.489 Kgs./Kg.

after taking 1/3rd recovery from scrap.

IMeet No/Date:23/80-

IALC2/2014
103.02.2015

IRLA File
:03/94/040/00034/AM15/

Decision: The Committee noted that the deficiencies raised
Wi59 dated 23.12.2014 has been sent again to the firm
13.01.2015.Case is defelTed to 17.03.2015.

by DIPP vide ID Note No.12/95/2014‐

on 09.01.2015 fbHowed by E― mail on

ICaseNo。

:15/3/80‐ALC2/2014 Partv Name:STERLITE
TECHNOLOGIES LTD.

l,oisorosorool 83/AM l s/
RLA File

:03/95/040/00014/AM15/

PARVEEN SHARMA

留F贈服じ灘 i翼
[TIRll]ド

13
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17.03.2015

si;;;;i- - - '
Deferred

Date:17.03.2015

: The Committee noted that the firm's reply has been sent to DEIT on 06.01.2015 for
Casc is dcfcrrcd to 17.03.2015。

:01/80/050/00177/AM15/

ALC2/2014
03.02.2015



TFttm2咄
は К ″ 田

I聰
麗

Ⅲ NX I濶 ″ 繁 ←

1鵬
d

"1器 品据50Ю"8ν
Amy 既 淵 iα∞∞νAm y 蓋 漁

硼 0014翻
聴 蔦 扁

Decision: The committee noted ttrat rvrsrrae rras *iil;.f"i.""t". i" nrr{"ppri*ti", 
"ia. 

ro
):r)"^:?9!?9lllYl,oated 1e.01.2015. and decided to 

'.nJiito 
the firm on22.0t.2015 to furnishly (copy to be sent to the firm). case is deferred to 17.03.2015.

IMeet No/Date:23/80-
IALC2/2014

103.02.2015

¬

い

-0‐
ALC2/2田

町
蒻 絆

L

J H"*,g,
]1t^n-"^i:.] meeting as the firm has not replied to the deficiency letter issued to them onj09.01 .2015. Case is deferredto 17.03.2015.

Case NQ=43/14ノ 80‐ALC2/2014~1顧葛百顧巧雨百再長
=I蒟

面画面III雨面両面蒟sI~Mcet No/Datα23/80‐     焉tatuζ
Deferred

s6 
i : o r)souoso / oo3 64/ At\4r s /

RLA File
:07/24/040/00050/AM15/

Meet No/Date:23/80‐

ALC2/2014 ｄＳｔａｔｕｓ‥̈

ALC2/2014
103.02.2015
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ICaseNo.:1/11/80-ALC2/2014
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No.:1/4/8ι ALC2/2014

'cision: The committee noted that the firms applic"tion *u. ,o,t; MSIvm;0107'20[fbll"*"d
TTI-{::-11{-97'tt-.2014 and 09.01.2015 f'oi comments. Case is oeterred to 17.03.2015.

Decision: The committee noted that the firr,s ,epiy d"t"d 16i0rl4 6u,[;;il, DHI ;;10.11.2014 and decided to await comments. case is diierred to 17.03.2015.

Case No.:41/14/80-ALC2/2014 1any Nよ 詰よ百ЁML tiMi↑Ёbi

HQ File

:01/80/050/0019o/AM15/

File

I

i3":ltj1':ITj:T.r',tee decided to call the representative of the firm for ,personal 
Hearing,

tln the next meeting as the firm has not replied to the deficiency letter issued to them on
il9.0l .2015. Case is deferred to 17.03.2015.



ヽ

ided to await comments. Case is deferred to 17.03.2015.

ｄＳｔａｔｕｓ‥̈

: The Committee decided to callthe representative of the firm for'Personal Hearing'

the next meeting as the firm has not replied to the deficiency letter issued to them on

19.01.2015. Case is deferred to 17.03.2015.

D""i.io,.Th.Cffi *'
I lin ttre next meeting as the firm has not replied to the deficiency letter issued to them on

I if q.Of .ZOl5. Case is deferred to 17.03.2015.

「

loz.oz.zots
10104425
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No/Date:23/80‐

14

IHQ Flle              RLA File
l:01/80/050/00361/AM15/   1:07/24/040/00084/AM15/

Case No. :40/ 14 180- ALC2/201 4 Party Name: BEML LIMITED,

Case No.:42l 14/80-ALC2/2014 Party Name:BEMf LIMITED.

「 F雨

∝仙 慇卜ALCνηИ

躍 ぽ 獄 瀾 χ ~爾 蒲 F而
ILIMITED       03.02.2015

:07/24/040/00092/ANl15/ ‐20.06.2014:O1/80/050/00368/AM15/
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Decision: The committee decided to ratify the norms based
Note No. 12/1312015-TSW62 dated 03.02.2015 as under:_

Lic.No/Date:0310785916

124.06.2014

upon written comments of DIpp vide ID

1' Net Empty weight of each export item at Sl. No. 1 & 2 may be specified as 9739 Kgs. each.2' Word "Relevant" may be prefixed with the description of import items at Sl. No. L, z , 4 & s.3' Quantity of import item at sl. No. 1 may be allowed as 3642 Kgs. as 1,.19 Kgs./Kg. content in
the export items.

4' Quantity of import item at sl. No. 2 may be allowed as 236G Kgs. as 1.70 Kgs./Kg. content inthe export items.
5' Quantity of import item at sl. No. 3 may be allowed as 2 Nos. on net to net basis. Duty freeweight of this item may be allowed as applied for i.e. 237 Kgs. inclusive of 3 %wastage.5' Words "19'05 mm oD x1.65 mm thk" may be suffixed withlhe description of import items at

Sl. No.4 & 5.
7 ' Quantity of import item at sl. No. 4 may be allowed as 11g30 Kgs. (14106.14 Meters)

inclusive of 2% wastage.
8' Quantity of import item at Sl. No. 5 may be allowed as 203 Kgs. (277.g Meters) inclusive of 2

% wastage.
9. Quantities of import items at sl. Nos. 6, 7 & g may be allowed as 120 Kgs. each.

may take necessary action accordingly.

IStatus:

IDeFerred

lDefer

iDate:17.03.2015

on 09.01.2015

Meet No/Date:23/80-

ALC2/2014
3.02.2015

RLA File
:03/95/040/00180/AM15/

Lic.No/Date:0310786804
14.07.2014

Case No.:28/14/80‐ ALC2/2014

:01/80/050/00349/AM15/

Ｆ
‐
‐６５
‐
‐

RLA File
:03/95/040/00335/AM15/

Mcet No/Date:23/80¨

ALC2/2014

Lic.No/Date:0310787039

18.07.2014

町
蔦而 満 漁 高 」i承111llif満満 諦 繭

「

蛛簾

103.02.2015

HQ File

:01/80/050/00351/AM15/

may take necessary action accordingly.

sion: The committee decided to ratifu the norms uur"a upor.*.itt-* 
"ornr*rt. "rorl "io. 

roNo. Nil dated 03.02.2015 (copy to be forwarded to the firm & RA).

Name:TEMA INDIA



Note No.12/13/2015‐ TSW/65 dated 03.02.2015 as under:―

1,  Net Empty weights of export products may be specified as under:

Ｓ‐
。
Ｎ。

Net Empty Weight

(MT)

Ｓ‐
．
Ｎ。

Net Empty
Weight(Mη

Ｓ‐
．
Ｎ。

Net    Empty
Weight(Ⅳ lη

1 66 4 5.04 7 2

2 51.03 7.91 13.6

12.76 6 32.65

2. Word "Relevant" may be prefixed with the description of import items at Sl. No. 1 and its
quantity may be allowed as 37150.51 Meters (10.34 MT ) on net to net basis as applied for by

the firm.
3. Quantities of import items at Sl. No. 2 lo 4 may be allowed on net to net basis with

accountability clause as claimed by the firm.

RA may take necessary action accordingly.

Decision: The committee decided to ratifu the norms based upon written comments of DIPP vide ID

Note No.12/13/2015-TSW/66 dated 03.02.2015 as under:―

1. Net Empty weights of export products may be specified as under:

ＳＩ
。
Ｎ。

Net Empty Weight
(MT)

Ｓ‐
．
Ｎ。

Net   Empty
Weight(Ⅳ IT)

Ｓ‐
．
Ｎ。

Net    Empty
Weight rⅣ IT)

1 5.648 29.972 3.793

2 37.952 9 6.3 16 2.906

203.144 10 5.495 17 109.32

4 60.716 2.997 54.996

113.18 12 3.599 19 31.806

6 56.29 17.534 20 20.405

7 28.056 14 14.344

VVord″ Relevant″ mav be prefixed with the descriptions ofimportitems at SI.No.lto 4′ 10&

11.

Quanuty Ofimport■ em at SI.No.l may be al:owed as 771.32 Meters(0.557M丁 )on net tO

net basis as applied for by the firm.

QuanJty ofimport ttem at SI.No.2 may be allowed as 14082.66 Meters(12.651 MT)On net

to net basis.

Quantた y ofimport kem at SI.No.3 may be allowed as 55547.6 Meters(40.081M丁 )on nettO

net basis as applied for by the firm.

Quanuty Ofimport tem at S!.No.4 mav be allowed as 169956.63 Meters(187.83 MT)On net

to net basis as applied for by the firm.

7. euantities of import items at Sl. No.5 to 9 may be allowed on net to net basis with

accountability clause as claimed by the firm.

2.

3.

4.

5.

6.

PARVEEN SHARMA

剛信電維爆 諄 雲R:甜
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No.:31/14/80‐ ALC2/2014 Name:TEMA INDIA No/Date:23/80-

4

5

ξ
10787037

18.07.2014:03/95/040/00330/AM15/



8' Quantity of import items at sl. No. 10 &11 may be allowed as applied for i.e. 5gg2 Kgs. &9343 Kgs. respectively on net to net basis.

里■墜11,9essary ac● On accOrdn」 y.

Case No■ 4y17慇 0‐ALC2/2014 PattNamα  UNI VTL…
IPRECISIoN PVT.LTD.

:01/80/050/Oo417/AM15/
103/95/040/Oo338/AM15/

01.2015. Replyfthe flrln is awaited.Case is deferred t0 1 7.03.2015.
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郵厳路χ躙ⅣT
Meet No/Date:23/80¨

ALC2/2014
03.02.2015

HQ File

Ю1/80/050/0032り AM15/  1鶴角刷::04/24/040/Oolo3/AM15/
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DecisiOn:TheCOnllll::eF9t,11'11,F=1'S reply dated 23.12.2014 has been se:fl:1'11,11:I

09.01.2015。 case is deferred t0 17.03.2015.
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FILTRAT10N INDIA PVT.
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ion:The COmmiteさ 拝3ierthat盈高ζ
09.01.2015.case is deferred t0 17.03.2015.

Case No. :34l I 4 / 80 - LLCZ t20 i 4 p"rty N"r, STERLIfi Meet No/Date123/80‐   lStitiζ :TECFINOLOGIES LTD. ALC2/2014

1遊酬iυ∞型mj… I苫驚鸞`樋
10787448B鳳
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e DEF btter10.10.2014 tO the frln tO ttish К口「 li品 1き五晶福浦ルi置ポitl
Case No■ 38/14/86」ALC2/2014~IPa■ y Name:CAMFIL AIR

幽聾γ
醐的°°411:蔦蔦扁

application has sent tO MsME On

蛛簾

Mcet No/Date:23/80-

IDeFerred

ハ

No/Date:23/80‐
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131.07.2014

HQ File

:01/80/050/00379/AM15/
ltit.No/Dttα 0910060761剛

Date:17.03.2015

Decision: The Committee noted that firm's application has been sent to DHI on 31.10.2014
followed by reminder on 09.01.2015 for comments. Case is deferred to 17.03.2015.

:09/24/040/00169/AM15/

*-ffi
I

73 HQ File
:01/80/050/00418/AM15/

Decision: The committee noted that deficiency letter has been sent to the firm on 01.12.2014

lowed by a reminder on 09.01.2015. Reply of the firm is awaited. Case is deferred to 17.03.2015.

|

Party

Name:VENKATESWARA
ENGINEERNG WORKS

RLA File

:07/24/040/00162/AM15/

Meet No/Date:23/80‐

ALC2/2014
03.02.2015

Lic.No/Date:0710106274

101.08.2014
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TECHNOLOGIES INDIA
LIMITED

Status:
Deferred

Lic.No/Date:0410159158 Defer
lDate:17.03.2015105.082014

: The committee noted that the firm has not replied to the deficiency letter dated 20.10.2014

lowed by reminders dated 03.12.2014 and 09.01.2015. NC decided to grant more time to submit

reply. Case is deferred to 17.03.2015.

「     1濶 ″鯛←1鵬d
瀞    B懇 7m5

1etter has been sent to the flll1l on 21.10.2014 and

lferred to 17.03.2015.

PARVEEN SHARMA

職椰i欄:締

Date:17.03.2015

l-@@@Ft,t,---
i i ENGINEERING LIMITED lN-c212014 'Deferred

I I lo:.oz'zot s

imO.* --EAFilr.- @5"r* -
i76 i'ovsolosotoo323tAMt5t :05tz3t040t0ot7gtAMt5t ioa.ot.zot+ rDate:17.03.2015

I lDecision: The committee noted that deficiency letter has been sent to the firm on 07.11.2014

I lfotlowea by reminders on 09.01.2015 and e-mail on 13.01.2015 for reply. Reply of the firm is awaited.

1 iCase is deferred to 17.03.201 5.

No.:5/14/80‐ ALC2/2014 Name:FAIVELEY

RLA File

5/      :04/24/040/00098/AM15/



iCase No.:3/14/80-ALC2/2014 ‐LC2l20l4 Party Name: ISGEC HEAVY
| ENGINEERING LIMITED

η
鵬 品湾

"Ю
∝2″呻  蕩 慌 υ剛 80/AMⅣ

Decision: The committee noted that Jeficiency
followed by reminders on 09.01.2015 and e_mail on

on 07.11.2014

flilH is awaited.

letter has been sent to the firm
13.01.2015 for reply. Reply of the

is defelTed to 17.03.2015.

ICase No.:32/14/80-ALC2/2014

1器航5υ0032yAMⅣ  I性角」浙υO劇 8ツAMly

霊 ake necT,ary acuOn accOrdingly.

Decお iOr The cOmmite3 deddedto md″ the nOms based upon wHten cOmmems OfDIPP vide ID
Note No.12/13/2015-TSW/78 dal

Net weight of 5.7 MT may be specified with the quantity of export item.
word "Relevant" may be prefixed with the description of import item at Sr. No. 1 and itsquantity may be ailowed as appried for i.e. 4316 Kgs. as 1.0qfi Kgs./Kg. content in theexport item.
Quantity of import item at sl. No. 2 may be allowed as G Nos. on net to net basis. Duty fre(weight of this item may be allowed as applied for i.e. 1g0 Kgs. inclusive of 4.77% wastage.
Quantity of import item at sl. No. 3 may be allowed as r15 Kgs. (7 Nos.) on net to net basiswith accounta bility clause.

Party Name:SIEMENS LTD

IDefer

iDate:17.03.2015

05.12.2014 has been sent tO E)H10n
Decision: The Committ"e@
29.12.2014. Case is deferred to 17.03.2015.

DeddOr The cOmmittee dさ こded to mI取 the nOms baled upOn tle witen
Vide ID No.30(187ソ 14-plE dated 15.01.2015(cOpy to be senttO f1111l and RA).

comments of MSME

蛛簾

Case No.:4/14/80‐ALC2/2014 Party Name: ISGEC FIEAVY
ENGINEERING LIMITED ALC2/2014

03.022015

Lic.No/Date:0310787964

12.08.2014

11."y,"k necessary action accordingly.
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No/Date:23/80-
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２
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:Meet No/Date23/80‐

IALC2/2014
103.02.2015
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HQ File

:01/80/0 AM15/

ion: The committee noted that
foHowed by e‐mail on 13.01.2015 for

17.03.2015。

RLA File

:04/24/040/00118/AM15/

Mcet No/Date123/80-

IALC2/2014
103.02.2015

:Lic.No/Date:0410159247

114.08.2014

sent to the
is awaited.

No。 ALC2/2014

deficiency letter has been
reply. Reply of the firm

firm on 09.01.2015
Case is deferred to

Party Name: HAMON
RESEARCH COTTRELL
INDIA PRIVATE LIMITED
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 彫 蔦 薦 蕊

「

~I蹴

器
α囲

“

力

“
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:17.03.2015

ion: fn" Committee noted that firm's reply dated 22.01.2015 has been sent to DHI on

.01.2015。 Case is deferred to 17.03.2015.

tDecision: The committee noted the firm's application has been sent to DHI on 2l.lO-2014 followed
lby reminders dated O3.lz.zol4 and 09.01.2015 and decided to await comments, from DHI. Case is

No.:33/17/80‐ ALC2/2014「 亥

隋
21

"鵬品掲50Ю0333/劇W i粉瓢薦蕊薦
~1悧
器ッ
∝
"ら
7

The committee noted that the firm has not replied to the deficiency letter dated 21.10.2014

lowed by reminders dated 03.12.2014 and final reminder on 09.01.2015. NC decided to grant more

to submit reply. Case is deferred to 17.03.2015.

No.:6/17/80‐ ALC2/2014 Name:BORG WARNER No/Date:23/80-

SYSTEMS INDIA
15

Lic.No/Date:0910060889



ハ

to 17.03.2015.

MI~珈
獅
~

‖3νAm夕 1芳∬鰍Tα
04m593“

:誡 d

Date:17.03.2015
DedJo『 The cOmmi■ce n∝ed thtt deflciency btter has been話

肝 tO thこ「 蔦話IFttI鶏 読7fo110wed reminder On 13.01.2015 fOr reply.Reply Of the flrm is awaitedo case is deferred tO

17.03.2015.

Decisim臓m耐品高面
静鳳』漱 臨 漁 鳳 惚 鷺 静

島t計れたVide OM No.46011/82/2013-PC_1

]貿 1安_野T,響 aCtiOn accOrdn」 y.

Ca“ Na2ツ17/8←ALC2/2014肝
膏
Namα RANEND面下

~MedNoDttα
2ν8←

I iNArH 
BARUAH. ,,1:i:,::.,i 

lilr"*"om tuk-
ltqn+_1_+oyo900r/oy_rs, _ .i!9!V9ro lDate:r7.03.20r5Decision : the committ..-*t.O tfr"t DEiT h.;1i."d;"f"i*"r-i

;;1rlr,;ff: 
directrv to the firm on zt.rz.zoii. ild, ;ffi;'"/* i, awaited. case is deferred to

PARVEEN SHARMA

憮締l制絆

Case NO.:17/17/80-ALC2/2014 Party Namci cHEMIco

SYNTHETIcs LTD.,

1轟蘇i軸1喜荒憾鮮転f椰h虫血II照J

No/Date:23/80-

l(19950/00389/AM15/   1:o5/23/040/00204/AM15/

No.:19/17/80‐ ALC2/2014

1器航50Ю o3剣晨my



Decision: The
DIPP(Chemical)

committee decided to ratiff the norrns based upon
vide ID Note No. 71289114-TSW dated 16.01.2015 (copy

written comments
to be sent to firm and

〉‐

may take necessary action accordingly.

iCase No. :42 I 17 lE0- ALC2l20l 4

HQ File

:01/80/050/00414/AM15/

upon written comments of
(copy to be sent to firm and

０
ソ

「
高 赫 瓦 続

甲

墨柵 脩

HQ File              RLA Flle
:01/80/050/00388/AM15/      105/23/040/00213/AM15/

I)ecision: The committee noted that deflciency letter has been sent
f^‖
^、
■′ρЯ h、′rOmina´r^n l■ ol ,01S and e_mnil on 13 01'01 5 for reniv_followed by reminder on 13.01.2015 and e-mail on 13.01.2015 for reply.

iCase is deferred to 17.03.2015.

Status:
Deferred

Date:17.03.2015

Lic.No/Date:0910060894

28.08.2014

to the firm on 03.12.2014
Reply of the firm is awaited.

Status:
Deferred

Defer
Date:17.03.2015

: The committee noted the firm's application has been sent to MSME on 03.11.2014 and

to await comments from MSME. Case is deferred to 17.03.2015.

Party Name:Y― TEC INDIA
PVT.LTD.,

Case No.:9/17/80‐ALC2/2014 Party Name:CHANDAK
INSTRUMENTS PVT.LTD. ALC2/2014

103.02.2015

Meet No/Date:23/80-

ALC2/2014
03.02.2015

Lic.No/Date:0510390806

2808.2014

E E;; N":,sonilso-lr, c2 t2ot 4 STEEL ttedNo/Dtte23/80‐

蛛静

may take necessary action accordingly.

:01/80/050/00381/AM15/

tDecision: The committee decided to ratifu the norms based upon written comments of DIPP vide ID
iNote No. l2ll3l20l5-Tswi92 dated 03.02.2015 as under:-

i "Advance Authorization may be ratified as per General Note- 4 for Engineering Products."

;RA may take necessary action accordingly.

０２

Ｍ
‐４
Ｍ
闊

:01/80/050/00401/AM15/      109/24/040/00277/AM15/

23
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Decision: The committee noted the firm's apprication ta, u.enlent to
decided to await comments from MSME. case-is deferred to 17.03.2015.

Case No.:39/17/80‐ ALC2/2014 Party Name:Y-TEC INDIA

MSME on 03.11.2014 and

購¶鼎α“Ю"“%B慇 7“2“ 5

IDate:17.03.2015

Party Name:Y― TEC INDIA
IPVT.LTD.,

RLA Filc

105/24/040/Oo256/AM15/

Case No■ 4υ17/861ALC22014 Fary Nam蒟 ご不面薄
「

~~
Meet No/Date:23/80‐

IPVT.LTD.,

HQ File

"面
or The comm燎∝n∝ed me im、 apJttbn hお be=―К威ゎ〕PP chemicaly on

.H.2014 and decided tO await comments from DIPP(chemical).caSe is deferred to 17.03.2015。

|

整 塾 岬 饗 璽 臨 輛
α囲而 薩
B忠 7鵬刻 5

ision: The firm's representative, shri H^s, w3hr, G;.."1 Nd"""g.(c"*r.*i"rp", 
"tt""d.d;H,J:":"L?:1T,":: ii"oj;39,"1:_I5"jn:::Tr-nc_r^h;;'.ipr"i1.J il # nl""..ity orh面 shng a ce市 ncatこ■。m meddy品ぶl誦

^品
:葛
・
bF編
・
J=°
Aμ酬にu Ⅲm lne neces割りOl
3torate Genera1 0f Hydro CarbOns

in the Ministry of PetrOleum and Natural Gas, Govemment Of lndia, tO the effect that the said

imoorrea onnHc nrハ  r。 _11:"△月 r__ _^`__1__        ・    __imported goods are required for petroleum operations. The ,uij'Hr,n'"r#:#;hfit"T;t?11
fllll,lrr",:"",:*:::11.:l_:",** time. ihe 6;;i;. .o"rii...o his request and asked him toh面山 山e Кq」J“ dOcumem tthe tteζ L「温 i蒜灘ぶ

1詳

]驚 ,ξ亀轟 ∬h批 駆 ∫∬鶴reminder tO f11111.The cOmmittee alsO noted that M/s GE India lndustrial Private Ltd.was issued an

AA No_11100バ Oo五くЯ.●0月 2∩ 1ハ ぅハ1ぅ r_ _   ■   ^    . _｀`』Ю%"45 datd‐Ю矧3崎酪̂橘:‖淵淋驚軒i飾猟∬this regard,the nll:l waS requested tO prOduce an Essentiality cert
一
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糀 認禁署

:01/80/050/00402/AM15/ :09/24/040/Oo278/AM15/
Lic.No/Date:0910060895

128.08.2014
Defer Date:

17.03.2015.

Mcet No/Date:23/80‐

Case No.:38/17/80-ALC2/2014

:01/80/050/00410/AM15/

ALC2/2014
03.02.2015

:01/80/050/00412/AM15/
1:05/24/040/00255/AM15/r:** *-*^*:: 

-..,'""''-.'"*:::"*l'_.1"?'""t' 
lu+.u9.zol4 :Date:17.03.2015

lDecision: The committee notea theT,-r,, 
"pplt""tt"" h". b*;;t t"ffi

il07'll'2014 and decided to await comments rro- bipp rctL.rc"rl. case is deferred to r7.03.2015.

24
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File

AM15/

No/Date:23/80‐

5

0390977

10390976

No/Date123/80‐

5

File

|:05/24/040/00244/AM15/

File

:01/80/050/00411/AM15/



t"f nva."-C*u"^.Trr. co*iti." o..l itr a*iii"" 
""0 "l* dild.d th"t thit positi*

lshould be mentioned in the reminder to the firm. Reminder has been sent to firm on 09.0l.20l5.Reply
ifrom the firm is awaited.
I

iwriuen comments from DHI as per the Sub-committee Report have been received. Case is deferred to

Irz.o:.zot s.

Decision: The committee
followed by reminder on

deficiency letter has been

and e-mail on 13.01.2015
noted that

09.01.2015

17.03.2015.

RLA File
:05/23/040/00230/AM15/

IDefer

lDate:17.03.2015

sent to the firm on 03.12.2014
for reply. Reply of the firm is

~ド
7̈/80‐ALC2皿4警網 鵠l

1011鵠語月:j:鳳:lMiy

ited.Case is deferred to

IRLA Filも

卜05/24/040/00251/AM15/

Decision: The committee noted the firm's application has

decided to await comments from C&PC. Case is deferred to

一

1蹴器
C固
“
Я∞3B施

17Ю■知5
been sent to C&PC on 07.11.2014 and

17.03.2015。

Case No.:15/17/80‐ ALC2/2014 Party Name:ISGEC HEAVY
ENGINEERING LIMITED

Lic.No/Date:0510391023

05.09.2014

Case No.:27/17/80‐ ALC2ノ2014

RLA File

呼赫Å赫
~蘊
鶉ン翻FI        I

1041CaseNo.:32ノ

17/80‐ALC2/2014 Party Name:AZAD
EGINEERING PRIVATE
LIMITED

IЪち刷10Ю027ツAM15/

PARVEEN SHARMA

哨驚i欄締

I :0 I /80/050/00399/AM I 5/

IDefer

I)ate:17.03.2015

Meet No/Date:23/80‐

Lic.No/Date:0910060956
12.09.2014        1Date:17.03.2015

区

鵬            

「

Decision: The Committee noted that the firm vide its letter dated27.01.2015 has informed

that the above mentioned AA has been surrendered by them .Accordingly, NC decided to

close the case. RA may take necessary action accordingly.

25
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The Committee noted that firm's reply dated 23.12.2014 has been sent to MSME

09.01.2015。 Case is deferred to 17.03.2015.



Decおbn:The COmmhee notlth江 ぬenm'sК口y dated 05.01.2015 was eaJお r sent b
DIPP who has infOrllned that the case pertains to DHI.Accordingly NC decided tO send the
r‐ハ1■ 7ハ F●■̂■ ___`^】、I IT r            ^   .  _ _yofthefrmtODHIfOrcOmmentsicaseisde長 話:ilJiラi5JI亮1:l

)cision: The committee noted that
lowed by reminder on 09.01.2015

1親就j:お::1↓ふ
deficiency
and e-mail

1題聾1よ
。・。3"薗 [=;::ふ |:

Status:
Deferred

sent to the f1111l on 03.12.2014

for reply. Reply Of the f1111l iS

letter has been
on 13.01.2015

waited.case is deferred t0 17.03.2015.

RLA File

:04/24/040/00155/AM15/

Decision: The committee noted th"i d.f.i;".y
followed by reminder on 09.01.2015 and e_mail

letter has been
on 13.01.2015

sent to the f1111l on 14.11.2014

for reply. Reply of the f1111l is
Case is deferred to 1 7.03.2015.

Case No.:20/17/80‐ ALC2/2014 Party Name: ISGEC HEAVY
ENGINEERING LIMITED ALC2/2014

03.02.2015

ALC2/2014
03.022015

Lic.No/Date:0410159424

16.09.2014

Case No.:24/17/80-ALC2/2014 Party Name:GEA BGR
ENERGY SYSTEM INDIA

Decision: The committee
followed by reminder on

letter has been
on 13.01.2015

sent to the firm
for reply. Reply

noted that

09.01.2015

17.03.2015.

deficiency
and e-mail

Lic.No/Date:0410159425
16.09.2014

iStatus:

,Deferred

iDefer

iDate:17.03.2015

on 14.11.2014

of the flllH iswaited. Case is defened to

17.09.2014 rDate:17.03.2015
Decおbn:The cttmttee蔦面葛裏商滉高互」語

~薦
悠
~R葛

13.01.2015 fOr

Dy. Director General
Directorate General of ForeignTrade
Ministry of Commerce & Industry

Udyog Bhawan, New Delhi-11

ALC2/2014
103.02.2015

File

/80/050/Oo396/AM15/

No.:55/17/80-ALC2/2014 Name: SHAKTIMAN No/Date:23/80-
ROLLS P.LTD。

,

AMly l悧嚇γ
α3310030078

No.:53/17/80-ALC2/2014 Name:SIDWAL No/Date:23/80‐
TION

5

:01/80/o50/00427/AM15/



１

一一
lreply.Reply ofthe nllH is awaited.Case is deferred to 17.03.2015.

剛 Ψ
閻 閻 繹 蕊

sent to the
is awaited.

05.12.2014

defelTed to

ｏｎ

・‐ｓ
飾
Ｃａｓｅ

ICase No.:57/17/80‐ ALC2/2014 Party Name:LUMINOUS
I                   IWATER TECHNOLOGIESIWAlLK l

lPVT LTD

嘲蔦蕊 M夕    扁 Date:17.03.2015

IDecision:The committee noted tha

lf0110Wed by reminder on 09.01.2015
117.03.2015.

deficiency letter has been sent to the

for reply. Reply of the firm is awaited.

ｏｎ

・
‐ｓｅ
輸
Ｃａｓ

面
蔦 扇 磁 漁 百

~鑓 ~~~

,ALC2/2014

"03.02.2015Lic.No/Date:051039H90

117.09.2014

NDR

IDecision:The commitee noted that deiciency le■ er has been sent to the nil11。 n09.01.2015 for

lreply・
Reply ofthe■ 111l is aw,iled.caSe is deferred to 17.03.2015.

F
|         |

IMcet No/Date:23/80‐
IALC2/2014

10302.2015

IDecislon:The committee noted that deiciency leier has been sent to the■
111l on

ireply・
Reply ofthe■ 111l is awaited.Case is deferred to 17.03.2015.

on 09.01.2015。 Case is deferred to 17.03.2015.

Status:
Deferred

‐Date:17.03.2015

22.01.2015 for

3購蕊蕊蕊肝
~剛
蕊蕊罵y~窮5m59451

区
舗囃酔

F

鄭導哨

ポ
卜4鵬緻 I「齢 靡 戸   需 11は155/  1:05/23/040/00168/´

IHIm常19鞘総踊itteelll蜜職̀器路‖:島蒜ざ胸着劣掃has 3淵淵:憲櫛
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Name:LllMINOUS No/Date:23/80‐

ATER TECHNOLOGIES 14

5

15/     117.09.2014

No.:44/17/80‐ ALC2/2014

5

ｍ
一Ｆｉ‐ｅ:01/80/050/00428/AM15/



n: The committee noted-the firm's apprication has u..n ,o,t to rrrsrnm on or n.nr4 *dto await comments from MSME. Case is deferred to 17.03.2015.

世 1激… |

冊 両面丁臨璃 I
13.01.2015 has been senttO MSMЁ

Status:
Deferred

押酬躙 PⅥ
|

H8囮

整 ,"“ 2″Amy l鵬 刷 iO側
“

晨 my
Decision: The committee noted tffir*t; th"reply' Reply of the firm is awaited. case is deferred to 

'.iz.iol's.

:04/24/040/Oo174/AM15/

Party Name: NIKHTISH
ENTERPRISES

目:∬鰍γ
α0410159517

PARVEEN SHARMA

剛鷺魁需蹴温即R蹴

:Defer

lDate:17.03.2015

to the f11111 0n 09.01.2015 for

iStatus:

iDeferred

iDefer

iDate:17.03.2015

f111110n09.01.2015 for

Lic.No/Date: 0 S t OZSZS 4O IDefer     ~

おじ航 5∽
“
3はmy Jtt」浙γ剛46/Amζ

~~断
面 膏
而5面げ
|~~~

::1,:11,lSl T^::T:-j'epeat 
basis and based o,;;;;;dation of MSME vide rDdated niL RA may take necettarX a:Iこ 百accordingly.

Case No。 :58/17/80‐ ALC2/2014

Case No.:1/20/80‐ALC2/2014 Party Name: SIRIA IMPEX
ALC2/2014
03.02.2015

lse pire

No.:35/17/80¨ ALC2/2014 Name:HONDA
COPN.INDIA

No/Date:23/80-

14

No/Date:23/80‐

5

.LTD.

“

Case No.:51/17/80-ALC2/2014

File

Name:MoNTAN

(INDIA)PVT

File

/80/050/Oo423/AM15/



los.rz.zort IDate:17.03.2015

ldecided to request CLA to send the same. Case is deferred to 17.03.2015.

S,No.568

IDecision:The committee noted thtt hard copy of the irms application has not been received and

dated 24.09.2014 has been sent to E)HI on

09.01.2015 for comments.Case is deferred to

Declslon:

26.09.2014,

17.03.2015.

S.No.569

The committee noted

followed by reminders

that the f11lHs reply

dated 05.12.2014 and

Decision: The committee noted that comments from EPCG Division are pending and 14'h reminder dated

16.12.2014 has been sentto EPCG E》ivision.Case is deferred to 17.03.2015.

S.No.570

Decision: The committee noted that comments from EPCG Division are pending and 1

16.12.2014 has been sentto EPCG E》ivision.Case is deferred to 17.03.2015.

No.571

Decisionl the committee noted that comments from EPCG Division are pending

16.12.2014 has been sentto EPCG E》ivision.Case is deferred to 17.03.2015.

PARVEEN SHARMA

輔鍮i欄締

Case No.A-03 Mノs.L&T―MHI
Boilers  Pvt.

Ltd.,Mumbai

HQFoNo.01ノ 80ノ 162ノ 00348ノAM14ノDE
S― |

Lic No.&date

Meeting No.23l15 RA.F.No.03/95ノ 039ノ00004′AMll 0310760909
dt 06.12.2013

Date:03.02.2015 Request for fixation of norrns for

Annual  requirement  under  para

4.24(v)

Case No.AIR-42 M/s. Bharat
Heavy
Electricals
Limited,
Hyderabad

HQF,No.01ノ 80/050ノ 00773′AMllノDE
S― l

Lic.No.&date

Meeting No.23l15 RA.F.No.09ノ24/040/00380/AMll 0910044575
dt.06.12.2010Date:03.02.2015 Ratification of norms

Case No.A/R-98 M/s. Bharat
Heavy
Electricals Ltd.,

Hyderabad

HQF.No 01ノ 80ノ050/00573/AMl1/D

ESI

Lic.No.&date

Meeting No.23115 RA.F.No.09/24/040ノ 00223/AMll 0910043468
dt.09.09.2010Date:03.02.2015 Fixation of Norms

t! reminder dated

Case No.AIR-118 M/s. Bharat
Heavy
Electricals
Ltd.,

Hyderabad

HQF.No.01ノ 80ノ050/00495/AMllノD
ES.|

Lic.No.&date

Meeting No.23115 RA.F.No.09/24/040/00169′ AMll 0910043002
dt.06.08.2010

Date:03.02.2015 Fixation of Norms

and reminder dated

29



S,No.572

Case No. A/R-140 M/s. Alstom
Projects lndia
Ltd., Mumbai

HQ卜 .No.01/80/050/01450/AM04/DE

S.|

Lic No.&date

Meeung No.23ノ 15 M.卜 .No.03/24/042/00205/AM04 0310247081

dt.12012004
Date:03.02.2015 Fixation of norms

Decision: The committee noted that cornrrents fiom EPCG Division are pendins anr

S.No.573

Case No.ArR‐ 11 M/s.TRF Ltd.,

Kolkata

HQ「 No.01ノ 80ノ050/00053/AM12ノD
ES.|

Lic No&date

Meeting No.23115 M.卜 .No.02/24ノ 040ノ00223ノAMll 0210156321

dt.18.03.2011
Date:03.02.2015 ~ RalttcaIOn of normξ

rreg noreq mar comments trom EpcG Division are pending and l4,h reminder dated
16.12.2014 has been sent to EpcG Division. case is deferred to 17.03.2015.

DecisiOn:NC noted that irln's reDiV daled i3 o1 901ヽ h,Oh.ハ n Oa偽
`+ハ
hn senttO DHI On 30.01.2015 for

comments.case is deferred t0 17.03.2015.

Decision: NC no
comments. Case is deferred to 17.03.2015.

Decision: NC no,"
comments. Case is deferred to 17.03.2015.

Decisiom NC notcd th五 丁¬
膏
FT扇扇高「 百要面肩要

==覇
&F雨両π焉冠元百7¬罷悪=面薬扇Tよ覇F可3可而ζ雨覆F葛:25.06.2014 foHOwed by renlinders On 23.09.2014, 03.12.2014 and 09.ol.2015 fOr cOnllnents.

ρ .。△ ..月 ^r___^J`_ 1‐ ^へ ^^●
″

PARVEEN SHARMA

輔締欄孵

S.No.574

Case No. A/R-12 M/s.TRF Ltd.,
Kolkata

HQF.No.01/80/050/00052/AM12ノ D
ES.l

Lic.No.&date

Meeting No.ZSl1S КA.卜 No.02/24/040/00224ノ AMll 0210156322

dt 18.03.2011
Date:03.02.2015 Hatttication of norms

S.No.575

Case No. A/R-1:) M/S TRF Ltd.,
Kolkata

Hu卜 .No.01/80/050ノ 00639/AMl1/D
ES.|

Lic.No&date

Meeting trto.Zgl15
0210150220
dt 04.112010

Date: 03.02.26tS- l-(attfication of norms

S.No.576

6sss Nl6. A/R-37 M/s. Accu-
Fix
Precison
Tools Pvt.
Ltd., Baroda

‖u卜 .No.01/80/050/00505/AM13/DES.

|

Lic.No&date

Meeting Nor3/15
3410035737
dt 26.122012

Oate: m.62:Ot5 Hequest for fixation of norms

Decision: NC noted thet-tt,o c*J

Case is deferred t0 1 7.03.2015.
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S.No.577

Case No.AIR-116 M/s. Flovel
Energy Pvt.

Limited,
Faridabad

HQF.No.01/81ノ 050ノ00396/AMllノ

DES.l

Lic.No.&date

Meeting No.23l15 RA.FoNo.05/23ノ 040/00135/AMll 0510271787
dt.31.08.2010Date:03.022015 Request for fixation of norms

Decision: The committee noted that the firm was requested to appear for a personal hearing. The firm

did not appear for the personal hearing and have requested to give another date for personal hearing after

23.01.2015. The committee decided to request the firm to appear for personal hearing on

03.02.20l5.However, the firm has again requested for postponement of personal hearing upto March,

2015. NC decided to grant personal hearing after March, 2015. Case is deferred to 17.03.2015.

Decision:The Committee noted that deflciency raised by DHI in the request ofthe flrm vide ID

No.3(80)/09-TSW(B)dated 24.12.2014 has been sent to the f1111l on 06.01.2015 for reply.Case

is deferred to 17.03.2015.

Decision: The committee decided to request the firm to appear for personal hearing on 17.03.2015 to

explain their case. Case is deferred to 17.03.2015.

PARVEEN SHARMA
Dy. Director General

Directorate General of Foreig nTrade
Ministry of Commerce & lndustry

Udyog Bhawan, New Delhi-11

S,No.578

Case No.ⅣR-117 M/s.  Bharat
Heavy

Electricals Ltd.,

Bhopal

HQF.No 01/80/050/00573/AM10/D

ES.|

Lic.No.&date

Meeting No.23115 RA.F.No.11ノ 24/040ノ00024/AM10 1110021254
dt ll.11.2009Date:03.02.2015 Request for inclusion of "Cold

Rolled Non Grain Oriented
Magnetic Steel Sheet / Coils
(CRNGO) of various Grades in

import item list"

S.No.579

Case No.ⅣR‐118 M/s. Bharat
Heavy
Electricals Ltd.,

Haridwar

HQF.No.01/80ノ 050ノ00572/AM12/D

ES.|

Lic.No.&date

Meeting No.23115 RA.F.No.61/24ノ 040/00055/AM12 6110000728
dt.27.12.2011Date:03.02.2015 Request for denial of import under

Advance Authorization Scheme for
Power Plant Equipment against
su bject Advance Authorization

S.No.580

Case No.ArR-119 M/s. Bharat
Heavy
Electricals Ltd.,

Ranipet

HQF No 01/80/050/00091/AM12/D

ESI

Lic.No.&date

Meeting No.23115 RA.FoNo.04/24/040ノ 00323/AMll 0410124438

dt.27.05.2011Date:03.02.2015 Request for revision / amendment
of norms.
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Decision: The committee decided to ratiry the norms based upon written comments of DHI on repeatbasis vide ID Note No. Nil dated 03.02.201i (copy to u" i_*ura'.i to tf,e firm & RA).RA may take necessary action accordingly. '-

S.No.581

Deci5on:ThecOTmltecnoted thatdcncた ncy r5scd by DHIin the rcqucst Ofthe frm vide ID
dated 25 03 2013 has becn sent tO thc frm again on 15 12 2014 for reply Case is dcferred tO

Decヽわm:NC notedthTl'C irln'S"qucst dttcd 30 06 2014 has bcen senttO DHI計 =fす
fデうもゼ

for cOmments case is deferred to 17 03.2015

Decision:The cO                                              ぜ満キぎ岩青千寺I」ぎ]」No.3(02)/13‐ TSW(B)dated 08 01 2015 and dccided tO send i tO thc irm fOr reply(cOpy to be
qρnt,^il● 0■ _ヽ  ´ __^:^」 _r_   1   ._^^^^__

17032015

sent to the firm). Case is deferred to 17.03.2015.

sent tO tlle nin)case is deferred tO 17 03 2015

DecisiOn:The cOmmitce n?t:!1,TPHI hasraiseddcnciency in thc requcstOf)thc frm vidc ID

No3(02)/13-TSW(B)datcd 08 01 2015 and dccided tO scnd“
tO thc frm fOr reply(cOpy to be

sent,0,hρ ■rr nヽ  r.ぃ。:.月 ^r___^」 `_ ,● ●̂ ^^^● ´

Case No. NR-120 M/s.
Weatherford
Drilling &
Productions
Service (l) Pvt.
Ltd., Baroda

HQF No 01/81/050/00489ノ AM08/D
ESI

Lic No&date

Meeting No.23l15 M卜 No 34/24ノ040ノ00185ノAM08 3410020553
dt 07 01 2008

Date:03022015 RequestfOrrallcaIOn of nOrmJ

S No 582

Case No. A,/R-121 M/s. Thermai
Ltd., Pune

Hu卜 No 01/80/050/01550/AM09/D
ESI

Lic No &date

Meeting No.23l15 M  
「
No 31/24/040/00,96/ARЛ 00 3110o36393

dtll 12 2008
Datei 03 02 2015 Request for revision of norms.

S No 583

Case No. NR-122 M/s  Thermax
Ltd,Pune

Hu「 No 01/80/050ノ00180/AM14/D
ESI

Lic No&date

Meeting No.23115 M卜 No 31/83/040/00044/AM14

昼呈queStfOr amendment of norms
3110058551

dt 30 05 2013
Date: 03.02.2015

S No 584

Case No. A/R-123 M/s  Thermax
Ltd,Pune

日u卜 No 01/80/050ノ00178/AM14/D
ESI

Lic No&date

Meeting No.23115
Date1 03 02 2015

¨   

「
lN0 01′ 06′υ4υ/U0045/AM14 3110o58550

dt 30 05 2013Request toi amendment -- of
norms.

Decision:



S No 585

Case No AIR-140 M/s  Dresse「

Rand   lndia
Pvt    Ltd,
Mumbal

HQF No 01/80/050/00299/AM15/D

ESI

Lic No&date

Meeting No.23l15 RA F No03/94/040/00146ノAM15 0310782903
dt 26 05 2014Date:03022015 Request for addition of import

items of "Component Pneumatic
Actuators at Sl. Nos. 113 to 134 of
norms.

Decision: The committee decided to ratiry the norms based upon written comments of DIPP vide ID
Note No. lzll3lz0l5-Tsw 1140-A./R dated 03.02.2015 as under:-

1. lmport items at Sl. No. 113 to 133 (Pneumatic Actuators) as per amendment sheet No. l dated

5lf2/2014 may be allowed on net to net basis with accountability clause.

RA may take necessary action accordingly.

Decision: The committee decided to ratify the norms based upon written comments of DIPP vide ID

Note No. l2ll3l20l5-Tsw 1141-AlR dated 03.02.2015 as under:-

1. lmport items at Sl. No. 173 to 214 (Pneumatic Actuators) as per amendment sheet No. 2 dated

7fl9/21!4 maY be allowed on net to net basis with accountability clause.

RA may take necessary action accordingly.

S.No.587

ffiqueStdated3o,|2.20|4hasbeensenttoDHIon19.0l.2015
for comments. Case is deferred to 17.03.2015

PARVEEN SHARMA

“  嬬閣驚鸞報1締

S No 586

Case No AIR‐ 141 M/s  Dresse「

Rand   lndia

Pvt    Ltd,
Mumbal

HQF No 01/80/050/00358/AM15/D

ES:

Lic No&date

Meeting No.23115 RA F No03/94/040ノ 01190/AM15 0310777010
dt 03 04 2014Date:03022015 Request for addition of import

items of "Component Pneumatic
Actuators at Sl. Nos. 173 to 214 ot

norms.

Case No A/R-142 M/s. Bharat
Heavy
Electricals
Ltd.,

Tiruchirapalli

HQF No 01ノ 80/050/00409/AM14/D

ESI

Lic No&date

Meeting No.23115 RA F No04/24/040/00163/AM14 0410152111

dt 21 11 2013Date:03022015 Request for amendment of norms.



S.No.588

Case No. A/R-143 M/s

Truetschler

lndia Pvt.Ltd.,

(Forme‖ yM/s
Trumac
Engineering

CO Pvt Lttd,

HQF.No.01ノ 80/171/00223/AM15/D~
ES.|

Lic.No.&date

0310608317
dt.29.12.2010

Meelng No.23/15 RA.F No.03/95/039/00005/AM10
Date:03.02.2015 Request for Fixation of ad-hoc

norms.

S No.589

Case No. NR-144 M/s.  JOhnson
Matthey  lndia

PVt    Ltd.,
Gurgaon

HQ卜 No 01/80/050/00102/AM15ノ D
ES.|

Lic.No.&date

Meeting No.23115 M.卜 .No.05/23/040/00549/AM14 0510382896
dt.27.03.2014

Datei 03.02.2015 Request for revision /amendment
of norms.

Decision:NCnotedthatthen',ffiIPPon27.0l.20|5fo,com,e,t"
Case is deferred to 17.03.2015

Decision: NC no
27.01.2015 for comments. Case is deferred to 17.03.2015.

DedJOn:NC noted thatぬe frm's request dated 25.H.2014 has been sent tO MsMEポ
27.01.2015 for cornrnents.case is deferred tO 17.03.2015

Decおbn:NC noted l,it the frln's requesプ reメy dated lo.lo.2014 and 15。 12.201'tift轟ドξ轟to DHIOn 16.01.2015 for comments.case is deferred tO 17.03.2015

S.No.590

Case No. A/R-14S Mノs.  JOhnsOn

Matthey  lndia

PVt    Ltd.,

Gurgaon

HQF No.01ノ 80ノ050/00574/AM14ノD
ES.|

Lic.No.&date

Meeting No.23l1S M.卜 .No.05/23/040ノ 00486/AM14 0510380004
dt.21.02.2014

Date:03.02.2015 Requestffi
of norms.

S.No.591

Case No. A/R-146 M/s. Man
Trucks lndia
Pvt. Ltd., Pune

Hu卜 .No.01/80/050/00830ノ AMl1/D
ES.|

Lic.No.&date

Meeting No.23115
3110046183
dt.29.122010

Date:03.02.2015 xequest for fixation of norms.
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Decision: The Committee noted that deficiency raised by DIPP in the request ofthe firm vide ID

dated 23.12.2014 has been sent to the firm on 09.01.2015 and also through e-mail on 09.01.2015

for reply. Case is deferred to 17.03.2015.

Decision:Thc committee dccidcd to ratltt thC nOrrns bascd upon w‖ ttcn commcnts of DHI on rcpe江

basヽ 宙dcID Note No N‖ dated 03 02 2015(copy tO bC forwardcd to the nl Ⅲ &RA)

RA may take ncccssary action accordingly

PARVEEN SHARMA

職驚爛 lw

S No 592

Case No C‐ 06 M/s Forza Medi

Cndia)PVt Ltd,
Gurgaon

HQF No 01/80ノ 162/00311/AM15/DESl

Meelng No 23/15 Request for fixation of input output norms for the
export product "Wheel Chair Climate; Sheel Chair
Action "in respec{ of 100o/o EOU.

Date:03022015

S No 593

Case No AIR-147 M/s. Bharat
Heavy
Electricals
Ltd.,
Tiruchirapalli

HQF No 01ノ 80/050/00451/AM14ノ D
ESI

Lic No&date

Meeting No.23115 RA F No 04/24ノ 040/00199ノAM14 0410153118
dt17 12 2013Date:03022015 Request for inclusion of import item

at Sl. No. 76 of norms.
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Ministry oF Heavy lndustries&Public Enterprises

Department of Heavy lndustry
丁SVV(B)SectiOn

Subject: Application of M/S BHEL, Hyderabad Limited for ratification of
norms of of AA No: 0910055381dtd 13-03-13

DES-I, DGFT may kindly refer to the licence mentioned above.
The applicant, M/S BHEL Hyderabad has applied for ratification of
norms for supply 3 sets of Drive turbine, HP heater, LP heater etc & 1B
sets of Bowl mill. The firm has replied vide their letter of dated 16-11-
14. The firm is not replying properly & totally careless.
The firm has stated on the covering letter that, " The weights
mentioned at Sl no 78,79,80 are 33572 kg & 13069.79 kg respectively
are final & the details in the form of drawings & calculation sheets are
again enclosed for information " The firm has mentioned two weights
for three items. There is no calculation sheet supported by Engineering
drawing. Again weight for item no 78 has been given as t26L52 kg ,79
as 8936 kg and item B0 as 10754 kg respectively in the body of the
reply. The firm has not given any calculation supported by engineering
drawing in spite of repeated letters. Therefore the firm may be asked
to submit Sl no 11 of SDL supported by dimensional Engg drawing for
all raw mat'6rial. All 'the 

information is to be submitted undei the I

siqnature of head of the unit. I

D-GFT ]s requested to get the above information & forward the reply
after checking that the reply is under the sionature of head of the unit. f

The above issues with the approval of IA(KK丁
).

Development officer
05=-01-15

FTDO′ DG「F,DES―II つ
Deptt.of HI′ ∪o No3(42)/2013/TSW(B)

摯 ′イ竪

B.C.Nayak

`て
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Ministry of Heavy Industries & Public Enterprises
Department of HeavY IndustrY

TSW(B) Section

subject: Application of M/s IBM Kanemitsu Pulleys pvt ltd for

ratification of norms of AA no 510370156 dt 01-11-13.

DES-I, DGFT may kindly refer to the above mentioned licence

of M/S IBM Kanemitsu Pulleys pvt ltd. The firm has replied vide

their letter of dated 22.tL.20L4. Based on the information
submitted, this office may recommends the following.
Export
euileys for power transmission- 5,15,000 numbers. The weight
of each pulley is 380 grams may be incorporated in the AA.

Import
The firm has stated that weight of the each blank is 400
grams. The wastage comes to 5olo which is reasonable. This

Office may recommends import of 5,15,000 numbers blanks.
However weight of each blank is 400 grams may be

incorporated in the Advance Authorisation.

The above issues with the approval of IA(KKT). ,^tiH
l/ 'v/V
B.C.Nayak

Development Officer
06-01-15

重
７ソηご

~

DG「 F′ FFDO′ DES-1
Deptt.of HI′ UO No3(109)/14-TSW(B) 1ヽ   dated

蛛簾
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Office ofthe DevelolDlnent C01■ lllissioncf

Micro Small&卜4edidm Ellterprises

ⅣIECHANICAL DIVIS10N

タイ_〆し、
ヘ

g_2ィrじ

30(123)/2013-ME

SuttCCt:Rtttication of norms in tel■ 1ls ofpara 4 7 of HBP(Vol)adVance License

No 0510373038 dated 10 12.2013 for expolt of Filter、 vatcl sepcrators for lv21′ /s,

Globe HiFabs.

. Import of iteils may be allorved on net to net basiswith NIL wastage

and accountability clause.

This issue u,ith the approval of Director (ME) for taking a vierv by NC.

D  (ゝ′IE)

fhe norms mav be fi.xe'

SIn■
・iS.N{uthtlkuln節 .FTDO.DGFT Udvog Bha、 、「an New Delhi
O./o The DC(ゝ 〔Sh′圧)ID notc no 30(123)/2013-卜 {Ed=cd 21.11.2014

瘍ル

卿爾レ/ィ負仝
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ⅣIICRO SRIALL&ヽIEDIUAI ENTREPRISES

卜lECIIANICAL D〔 VIS10N

30(19)/2014-卜 4E   
‐

Stl匈 eCti Ratincati。 1l of l10「 11lS in ternls of para 4 7 of HBP(V01)adva1lcc License

No 0510373033 dated 10 12 13 for expO■  Of Hydrant Pit Cleanillg vcllicle in
respect of Ⅳf/s Globe HiFabs

Ths issuc、、itll thc apprOval of DirectOr(λ IE)あ r talく ing a、 :ic、vby NC

The nonns■

Import of items may be allowed on net to net basis.with NIL wastage
and acconntabilitl, cl ause.
DGFT to ensure q,hether Sno 13 of itein of irnporl (volvo tr-uck
cliassis model FLL 42 RE l6L) can be imported as per FTp.

蜀“
AD(市■ )

0/o The DC(〕 vISヽ4巴)ID■ote no 30(19)/2014-Ⅳ IE dated 21.11.2014

瘍ル

け
を

PARVEEN SHARMA

鳴儲驚i署署1貯
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Ministry of Heavy Industries & pubric Enterprises
Department of Heavy Industry

TSW(B)Section

SutteCt: ApplicatiOn Of M/s Oil states lndustries for ratincatiOn

of norrns of AA NO― o310774051 Dtd ll-03-14

]:ill:fj]llD No. 01/80/050/00120/AM15/DES‐
1/1316 Dated

D「 S―

傷/:ξttll:巣よinlふil:諄L::th:謝LT'∬ylil亀 |1醤異lli
submitted′ this office recom… pOrt under GN-4 with
accountability&spare」 as per百 01icy・

The abOve issues with the apprOval oF Industrial Advisor(KK丁
)。

Development officer

04-12-14

No 3(66)/14-丁 SllV(B)ズ3り dated

′Or

〃

~~′
ソフ ン ク

鷲
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DEPARTMENT OF HI
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DES-I Meetine 03/2/2015

The committee may take a view
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S.No Applicant AA No. Repeat /sroN I GN4l C-L647

L&T 310786804 ltem l,2-as perof 19 C‐ 1742

ltem 3to 5-as per of21 C‐ 1742

1ten1 6,7‐ Net to net with accountabinty

ltem 8to 10 as per 20 ofC-1742

580 BHEL 0410124438 Repeat of AA 0410124437 as requested by

the app‖cant

593 BHEL 0410153118 Repeat of AA 0410159250 (Air heater

Components ) as requested by the applicant

′
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DEPARTMENT OF HI
ヽ

l ne CClrrlrTllLLCe llldy…岬 ル̈ %=つf` み。ア)し′
|プ
r。多9`ぼ 'コイ鳳ルμノ免 降

DES-I Meetins 03/2/2015

The committee may take a view

NC― |

42.≫ ユ・ゝ 切 ′  .ヽ2/aFフ

ν́
`負

b

(K.K.Tiwari)

lndustrialAdviser

S.No Applicant AA No. Repeat /SION I GN4l c-1647

L&T item l,2‐as per of 19 C‐ 1742

item 3to S― as per of 21 C-1742

1tem 6′ 7-Net to net with accountabilitv

ltem 8to 10 as per 20 oFC‐ 1742

580 BHEL 0410124438 Repeat ofAA 0410124437 as requested by

the applicant

593 BHEL 0410153118 Repeat of AA 0410159250 (Air heater

Components ) as requested by the applicant

そ′、
R・P,7bィ βぶl―

1協 1.バ
…
どに |・。'多/争れ  (～

臨 2.M赤 払 耐 ωL acLa"も 諾質
し

■′、,4P守 レ %死
2れな|、 3,組ひ切■|卜「6ンリ争鍋亀走
れ 4も 9j紹 辟 七 N酔 d仏 ′cの計 詰
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0310212015 - Case No. 36/5/80 (lWs Shakti Pumps (India) Limited)
(Advance Authorization No. 5610003945 dated 26.03.2014)

Advance Authorisation may be ratified as under:

1. Net weight of 120.6 MT may be specified with the quantity of export
product.

2. Word "Relevant" may be prefixed with the descriptions of import items at
Sl. No. I to 5.

3. Quantity of import item at Sl. No. 1 may be allowed as 4264 Kgs. inclusive
of 5 Yo wastage.

4. Quantity of import item at Sl. No. 2 may be allowed as 236 Kgs. inclusive
of 18 ohwastage after 1/3'd recovery from scrap.

5. Quantities of import item at Sl. No. 3 & 4 may be allowed as 131000 Kgs.
&23750 Kgs. respectively as per SION C-l519.

6- Quantity of import item at Sl. No. 5 may be allowed as 12300 Kgs.
inclusive of 20 Yo wastage after 20 yo recovery from scrap.

7. Description of import item at S1. No. 6 may be corrected as "Rubber Cable
4Cx2.5 Sq.mm" and its quantity may be allowed as 4100 Meters on net to
net basis.

8. Import items at Sl. Nos. 7 to 12, 14 &. 15 may be allowed as applied for i.e.
1000 Nos. each on net to net basis with accountability clause.

9. Quantity of import item at Sl. No. 13 may be allowed on net to net basis as
claimed by the firm.

Norms committee may take a view

Norms committee I
DIPP No.12/13/2015-TSW/44  dated o3/02/2015

/´ 3l r-tr g-

(S. K. Jain)
Development Officer

蛛簾
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Department of Industrial Policy & promotion

(TSW)

NC PIeeting dated 03/02/2015-Case No。 17/8/80(Ⅳ1/S Shree Satyanarayan lndustrial
Supplers Pvt. Lilllited)(Advance AuthOrization No.0310777895 dated 10.04.2014)

Advance AuthorizatiOn lnay be ratifled as under:

一l. Net Empty weights of 8950 Kgs. & 2650 Kgs. may be specified with the
quantities of export products at Sl. No. I & 2 respectively

2. Import items at Sl. No. l, 2 & 4 shall be of relevant giade and thickness as
contained in the export products.

3. Quantities of import items at Sl. No. I &2 may be allowed as 1.03 Kgs./kg.
content in the export product at Sl. No. I as claimed by the firm.

4. Quantity of import item at Sl. No. 3 may be allowed on net to net basis with
accountability clause in export item at Sl. No. l.

5. Quantity of import item at Sl. No.4 may be allowed as 1.03 Kgs.lkg. content
in the export product at Sl. No. 2 as claimed by the firm.

6. Quantity of import item at Sl. No. 5 may be allowed on net to net basis with
accountability clause in export item at Sl. No. 2.

Norms committee may take a view

乃f均7

/´
(S.Ko Jain)

Development offlcer

31レ ,lf″

Norms Colllmittee I

DIPP No.12/13/2015-TSN147  datcd 03/02/2015

3-z4J'"
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Department of Industrial Policy & Promotion
(TSⅥ)

NC MIeeting dated 03/02/2015-Case No. 16/08/80(M/s TEⅣ IA India Limited)
(Advance Authorization No。 0310778836 dated 21。 04.2014)

Advance AuthOrisation llnay be ratined as under

l.   Nct Empty wcights of expOrt prOducts lnay be specifled as under:

Ｓ‐
．
Ｎ。

Net    Empty
Weight(ⅣIT)

Ｓ‐
。
Ｎ。

Net  Emp″
Weight(ⅣIT)

Ｓ‐
。
Ｎ。

Net   Empサ
Weight(ⅣIT)

1 55.4 25.35 つ
４ 2.20

2 57.5 12 7.85 22 47.10
3 86.3 う

、
フ 5.97 23 38

4 144.8 14 26.1 24 D

5 76.25 15 42.85 25 33.4
6 38.5 16 10.1 26 10.3

7 29.5 17 3.70 27 27.10
8 167.5 Ｏ

Ｏ 6.40 28 31.40
9 134.5 19 18.30

10 1.65 20 1.50
つ
４ Word "Relevant" may be prefixed with the descriptions of import iter.,s at Sl- No
lto 3,15`と 16.

3. Quantity of import item at Sl. No. 1 may be allowed as 4804.8 Meters (14.63 MT )
on net to net basis as applied for by the firm.

4. Quantity of import item at Sl. No. 2 may be allowed as 6370.8 Meters (5.24 MT )
on net to net basis.

5. Quantity of import item at Sl. No. 3 may be allowed as 13743 Meters (10.97 MT )
on net to net basis as applied for by the firm.

6. Quantities of import items at Sl. No. 4 to 14 may be allowed on net to net basis
with accountability clause as claimed by the firm. Accordingly, quantitates of
import items at Sl. No. 6 ,9 & 14 may be modified as 148 Nos.1tzo.: lrtri,
85 Nos.(7.88 MT) & 13 Nos.(1.77 MT) respectively.

7. Quantity of import item at sl. No. 15 may be allowed as 3151g Kgs. as
1.548 Kgs./Kg. content in the export items after taking 1/3'd recovery from scrap.

8. Quantity of import item at sl. No. L6 may be allowed as 7327 Kgs. as
1.489 Kgs./Kg. content in the export items after taking l/3'd recovery from scrap.

Norms committee may take a view
/´ 市 、r
(S.Ko Jain)

Development offlcer

Norms Col■mittee I
DIPP No.12/13/2015-TSW/48  dated 03/02/2015
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Offlce of the dcvelopnlellt Colllnlissioller

Ⅳlicro snlaHマ覧lllediL‖ ll Ellterpriscs

MECHANICAL DIVISION

れ、
(KS.Sodhi)
AD(ME)

23イ2イ Yメ

30(189- Ay2014-ME

Subject: Adv. Authorization no 2210014810 dated 22.04.14 in respect of M/s IND-

Sphinx Precision Ltd

After going through the application, it is felt further to ask ceftain information from t'he

unit throggh DGFT. We rnay write DGFT to ask following infonnation from the unit:-

. Weight of per unit export product.

o Weight of per unit import material.

r Detailed calculation as to how the quantity of raw material proposed for imporl has been

arrived at, including the net weight of components to be rnanufactured out of these

irlported materials, wastages clairned at each stage of manufacturing rvitlr complete

justification and supported by documentary evidence/drawing

This issue with the approval of Director (ME)

／
ヾミ掏

Shri Praveen Sharma: DDG. DGFT. Udh.v-og Bhawan

o/o the DC(MSME) UO note no 30(189-Ay14-ME dated 19.01.15

`、ノ
^

蛛簾
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Olfice of the developlllent Cotrltrrissiotler
Micro snrall & trteditttt'l Erlterprises

NIECHANICAL DIVISION

SLrbject: Adv. Atrthorization no 2210014809 dated 22'0414 in

Sphinx Precision Ltd

30(190)/2014-ME

respect of M/s IND―

After going thror,rgh the application, it is felt furlher to ask ceftain information fiom the

unit through DGFT. We rnay write DGFT to ask follou,ing infortuation from the unit:-

. Weiglit of per Lrnit expoft product.

o Weight of per unit irlporl material.

o Detailed calculation as to how the quantity of raw material proposed for imporl ha-s been

arrived at, i,cludi,g the ,et weigirt of components to be rnanufactured out of these

irnpofted rnaterials, wastages clailned at each stage of tlanufacturing with complete

justification and supported by docurnentary evidence/drau,itrg

This issue rvith the approval of Director (ME)

(K.S Sodlli)
AD(ME)

Sltri Pravcen Sharmal DDG、 DGFT、 Udhvog Bhawan

O/Othe DC(MSME)UO note n0 30(190)/14-ME dtted 19.01.15

L′・イタイ

アコイf″
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Kの イfDepartlnent of lndustrial Policy`&PromotiOn

(TSW)

NC Meeting dated 03/02/2015-Case No。 22/14/80(M/s Godr● &BOyCe Manufacturing
Company Limited)(Advance Authorization No.0310785916 dated 24.06.2014)

Advance AuthOrisation may bc ratin3d as under:

1. Net Empty weight of each export item at Sl. No.
9739 Kgs. each.

1 & 2 may be specified as

2. Word "Relevant" may be prefixed with the description of import items at
Sl. No. 1,2 ,4 & 5.

3. Quantity of import item at Sl. No. I may be allowed as 3642 Kgs. as
1.79 Kgs./Kg. content in the export items.

4. Quantity of import item at Sl. No. z may be allowed as 2366 Kgs. as
1.70 Kgs./Kg. content in the export items.

5. Quantity of import item at Sl. No. 3 may be allowed as 2 Nos. on net to net
basis. Duty free weight of this item may be allowed as applied for i.e.237
Kgs. inclusive of 3 Yo wastage.

6. Words " 19.05 mm OD x1.65 mm thk" may be suffixed with the description
of import items at Sl. No. 4 & 5.

7. Quantity of import item at Sl. No. 4 may be allowed as 11g30 Kgs.
(14106.14 Meters) inclusive of 2Yo wastage.

8. Quantity of import item at sl. No. 5 may be allowed as 203 Kgs. (277.g
Meters) inclusive of 2 Yo wastage.

9. Quantities of import items at sl. Nos. 6, 7 & 8 may be allowed as
120 Kgs. each.

Norms committee may take a view

/多 ノ 冨耳 r
(So K.Jain)

Development Offlcer
Norms Colnmittee I
DIPP No.12/13/2015-TSW/62 dated 03/02/2015

蛛静
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DES-I Meetine 03/2/2015

Repeat /sloN / GN4/ C-L647

ltem l,2‐ as per of 19 C‐ 1742

1tem 3to 5-aS per of 21 C-1742

1tem 6′ 7‐ Net to net with accountabilitv

ltem 8to 10 as per 20 ofC-1742

Repeat ofAA 0410124437 as requesteC by

Repeat ofAA 0410159250 (Air heater

Components ) as

0410153118
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Departlllent of lndustrial POlicy“&Promotion
(TSW)

NC ⅣIeeting dated 03/02/2015- Case No。 30/14/80(M/s TEMA India
(Advance Authorization No。 0310787039 dated 18.07.2014)

Advance Authoristtion may be ratifiedas under

l.  Net Ernpty wcights of export products inay be speciflcd as under:

う
４

3.

Norlns Colnmittee I

DIPP No.12/13/2015-TSW/65  dated 03/02/2015

巫簾

9ルρ〆
″ イ

Limited )

Ｓ‐
．
Ｎ。

Net    Empty
Weight(PIT)

Ｓ‐
。
Ｎ。

Net Empty
Weisht (MT)

Ｓ‐
．
Ｎ。

Net   Empサ
Weight(ⅣIT)

1 66 4 5.04 7 つ
４

つ
４ 51.03 5 7.91 8 13.6

3 12.76 6 32.65

word "Relevant" may be prefixed with the description of import items at Sl. No. 1

and its quantity may be allowed as 37160.51 Meters (10.34 MT ) on net to net
basis as applied for by the firm.
Quantities of import items at Sl. No. 2 to 4 may be allowed on net to net basis
with accountability clause as claimed by the firm.

Norms committee may take a view +-=-

/- / 1l;,, t'--
(S. K. Jain)

Development Officer



いレ fl夕頼・でご
Department of Industrial Policy & Promotion

(TSIY)

NC Meeting dated 0310212015 - Case No. 31/14180 (M/s TEMA India Limited )
(Advance Authorization No. 0310787037 dated 18.07.2014)

l. Net Empty weights of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net    Empty
Weight(Ⅳ IT)

Ｓ‐
。
Ｎ。

Net  Empty
Weight(ⅣIT)

Sl.

No.
Net   Empty
Weight(ⅣIT)

1 5.648 8 29.972 15 3.793
つ
４ 37.952 9 6.3 16 2.906
う
、
υ 203.144 10 5.495 17 109.32

4 60.716 2.997 18 54.996

5 113.18 つ
ん 3.599 19 31.806

6 56.29 う
Ｄ 17.534 20 20.405

7 28.056 14 14.344

2. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1

to 4, 10 & ll.
3. Quantity of import item at Sl. No. I may be allowed as771.32 Meters (0.557 MT )

on net to net basis as applied for by the firm.
4. Quantity of import item at S1. No. 2 may be allowed as 14082.66 Meters (12.651

MT ) on net to net basis.
5. Quantity of import item at Sl.No. 3 may be allowed as 55547 .6 Meters (40.081 MT)

on net to net basis as applied for by the firm.
6. Quantity of import item at Sl. No. 4 may be allowed as 169956.63 Meters (137.83

MT) on net to net basis as applied for by the firm.
7. Quantities of import items at Sl. No. 5 to 9 may be allowed on net to net basis

with accountability clause as claimed by the firm.
8. Quantity of import items at Sl. No. 10 &1 i may be allowed as applied for i.e. 5882

Kgs. & 9343 Kgs. respectively on net to net basis.

Norms committee may take a view ´ τlレ il r

(S. K. Jain)
Development Officer

Norlllls Comコnittee I

E)IPP No.12/13/2015¨ TSW/66  dated 03/02/2015
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Departlnent of lndustrial Policy`&Promotion

(TSW)

臥 巫 MA

刷R識  蹴

ドレ ζレ軌、記

NC Meeting dated 0310212015 - Case No. 4/14180 (ltUs ISGEC Heavy Engineering
Limited) (Advance Authorization No. 0510390244 dated 11.08.2014)

Advance Authorisation may U. y$d as under:

1. Net weight of 5.1MT may be specified with the quantity of export item.
2. Word "Relevant" may be prefixed with the description of import item at Sl.

No. 1 and its quantity may be allowed as applied for i.e. 4316 Kgs. as

1.0417 Kgs./Kg. content in the export item.
3. Quantity of import item at Sl. No. 2 may be allowed as 6 Nos. on net to net

basis. Duty free weight of this item may be allowed as applied for i.e. 180 Kgs.
inclusive of 4.17 o/owastage.

4. Quantity of import item at Sl. No. 3 may be allowed as 110 Kgs. (7 Nos.) on
net to net basis with accountability clause

Norms committee may take a view

´ L二
6.K.ユ灯
ノ1「

Development Officer
Norms Colmmittee I
DIPP No.12/13/2015-TSW/78  dated 03/02/2015



Offlce ofthe Developmellt COmmissioner

Micro Small&Medium Enterprises

MECHANICAL DIVIS10N

Asst Dir(ME)

Wじ ヽ
'9ψ

昴
2アク イ|ィ

SubjeCt: Advance authorisation no 0910060850 dated 03.12.14 for M/s
Gandikota Thellllo oontrols P Ltd

As per tlie details given and from previous authorisation 0910058650 dated

19.12.2013,the nolms may be ixed asお堕

. Relevant items of import as mentioned at srl 1o 4 to 13, 16 to23,27
to 36, 39 to 47,51 to 60, 63 to 72, 76 to 85 and 88 to 99 rnay be

recommended on Net to Net basis with accountability clause.

. Item at srl no 3, 14, 15,26,37,38,50, 61, 62.75,86 and 87 may be

recommended on lKg/Kg content ip export product, without any

wastage.
. Item at srl no 1,2,24,25.48.49,73 and74 being a packing material may

be recommended as per packing policy'

This issues with the approval of Director (ME), for taking a vierv by NC'

o"tt*oc(MSME)Uonoterro30(187)114-MBdatedl5.01.l5

ガ゙ヽ PARVEEN SHARMA
Dv. Director General

Directorate Ge neral of Foreig nTrade
Ministrv of Commerce & lndustry

Udyog Brfawan, New Delhi-11

・γ



F. No. 460r118212013-Pc-ll W a

Goverruneut of India
Ministry of Chemicals & Fertilizers

Depaftment of Chernicals & Petrochemicals
***8{<

zJ4z4uu

,:If;ffiJ#]4fr,1,,r
Tele:- 2338 2575

メ hrio PaⅣ een Sharma,

Dy.D.G.F.T,(DES― I),

O/o DGFT,Udyog Bha、van

New Dclhi-110011

シ、ル動

Shastri Bhawan,New Delhi-110001
Dated,theν ヤ

レJanuary,2015

0FFICE ⅣIEMORANDUⅣl

Subject:   Advance Authorization Application fl・ om M/s.Becton Dickinson lndia Pvt.Ltd.

for the illlport of ra、 v nlaterial against thc export of Hypodcllllic Syringcs、 vith/

witllout Nccdles ― BD Emerald TM 5ML,(Advance Authorization No―

0510390791 dated 27.08.2014).
*****

The undersigned is directed to refer to DGFT U.O.No.01/80/050/00391/A市115/DES¨

1/1575 datcd 09.01.2015 on thc suttcCt mcntioncd abovc.Dcpaiment of C&PC has already

forwarded the collllllCntS On 0 1.01.2015(copy enc10sed).

This issues、vith the approval of conlpetent authority.

フ
駄＼
)の

_ヽ〆

路鰈 鸞 1附



F NO.46011/82/2013-Pc_11

GOvcl・ 11lllellt Of 11ldia

Ⅳlillistl・
)′
Of cllelllicals&Fcl・

tilizel・s
Dcpal・ 1lllent Of cllenlicals&PctrOchenlicals

'|(1じ |(,|(:1(

〆

《
ヘ

殿 :W詰

SutteCt:   Advance AllthOrizatiOn ApplicatiOn fl・
Om M/s.Becton DickinsOn lndia Pvt.Ltd.

fOr thc import of raw lllaterial against thc expO■
。f Hypoderlllic Syringes with/withOut Needles _ BD Elllerald TM[ 5ML.(Advance AuthOrizatiOn No―

0510390791 dated 27.08.2014).

*****

よ郡蒋聯職轟眸‐ _lttL馨儀椰 1present Advance AuthOrizatiOn ApplicatiOn On the fbHOwing basis:_

Itelll tO be¨
QuantityHypOdernt sガ nges輛 J1/前山αtt Needes_BD EMERALD

TM 5ML

Quantify / Kg.I Polypr53葛石3五百¬否吾百五竃訂3ζ
ttTご

百両πア|' L03 kg/竃
content in the
export product.

Net主2%wastage3.Ethypei BD 60G

Thsお sues宙th ie ttprovJ OfcOl■ lpdent au■ oHt,.

和 lヽ lS
''1ot u.r, v tr16ll' t 

f 
't'

Section Officer.
Tele:- 2339 2575

捨兆
iБ

ttin

長礼 _Y常「IBhaWan
PARVttEN SHARMA

憮維鼎職析

As Der Pr"H
Policy.
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GOVERNMENT OFINDIA
赫 謙 響 ■1項濁 赫 赫

MINISTRY OF COMIRIUNICAT10NS AND RFORLIAT10N TECHNOLOGY

議 ぼ 甫 鎌 響・ ,剛輔 誦
DEPARTPIENT OF ELECTRONICS ARID INFORPIAT10N TECHNOLOGY

\\/eb site : u,xrv. deity. go r,.in

HEi.r
No......17.117 )/20 14- I P H w

M/s. Ranendra Nath Baruah Prop. Unitek Project and Systems

G. N. B. Road, Silpukhuri,
GuwahatiAssam-781003

Sub:- Application for ratification of norms of Advance Licence No. 1410000570 dated 27.8.2Olfor

export of "Online Gas Monitoring System".

Sir,

Please refer to your application received from the O/o the DGFT on the subject mentioned

above.

2. You are requested to provide following details to enable us to process the case further:-

Details of export product

Usage of each of import item in the export product

Quantity of import items required for manufacturing one unit of export product

Wastage invotved in manufacturing process and justification for the same

―

‥
、
り

ｎ

７

ｖ

,lpF吾凝轟
鎚覇Э+8、 2丁ЪIり

聯
Dぅ
Jl,:2置4・…・

蹄

惨

ELECTRONICS iNDIA
3j″ io● NeedF M′ ′li。 ,Chlps

Yours faithfu‖ y

卜 沌 )

Director

丁el.-24301268

ELECTRONICS NlKETAN
6,C.G.0.COⅣlPLEX
NEW DELHI-110003

ゾ
llll‰ uthukumar

FTD0
0/o.DGFT
Udyog Bhavan

New Delhi

w.r.t.DGF丁 l.D.No.01/80/50/00400/AM 15/DES-1/1324 dated 21.11.2014

…

赫
6点ti誦 哺爾
言無爺-1looo3



No.7/289/2014-TSヽ /

Depainlent of lndustrial Policy 2%Promotion

(TSW SCCtiOn)

Subject : Advance Authorisation No. 0510390792 dated 27.8.2014- Y Tec India Pvt. Ltd.
Haryana.

Ref : DGFT UO. No. 011801501413/AM-/DES-1/1235 dated : 7.11.2014.

The case has been examined .Based on the Chartered Engineer Certificate and the
requirement of raw material, the following is recommended .

Item of Export & Quantity : As per List
Item of Import :

S.No. Impofi Item Name Quantity, UOM
1 Stopper A (50713-SH9-0100) 45533.00 Numbers

2. Synthetic Rubber(DIENE NF 35 R) 756.303 KRs.
う
、
フ Chemical Powder (Zinc Oxide-3) 63.109 Kgs.

4. Chellllok6225(Chem lok 6225) 80.318 Kgs

5. Synthet c Rubbcr(BR1250H(NIPOI) 20630.343 Kgs.

6. Synthetic Rubber(I貶 200) 20630.343 Kgs.

7. Chernical Pow'der (Zinc Oxide-3) 2943.130 Kgs.

8. Chemlok 6225(Chenl10k 6225) 1137.441 KRs.

9. Collar(50202-HM7A-0001) 168798.00 Numbers.

10. Synthetic Rubber(NipolAR72LS) 8244.094 KRs.

Bottom Rubber plate (60407-812-0000) 100001.00 Numbers
つ

一 Chemical Powder (Zinc Oxide-3) 61.601 Kgs

一
伽 耐決θわ

…

α 号―
― ―

… …

頸

14. Bottom Rubber platc(PL Lowcr MT)

(68325-ZS9A‐0000)

88609.0 Numbers

て
υ Bottom Rubber(PL Upper R MT)(68325-
ZS9A-0000-01)

88609.00 Numbers

16. ASKA COAT― NC 400(Aska Coat-400) 592.617 Kgs.

17. Chcmical Powder(Zinc o対 dc-3) 85.774. Kgs
０
０ Bo■om Rubber(PL Lower MT)(68325‐
ZS9A-0000)

77210.00 Numbers.

19. Bottom Rubbcr(PL UpperL MT)68326-
ZS9A‐ 0000)

7721.00 Numbers

20. ASKA COAT‐ NC 400(Aska Coat-400) 516.380 Kgs
つ

一 Chcmical Powder(Zinc Oxidc-3) 74,739 KRs.

22. Stopper 1.6 (44716- MA0-7700-YK) 16861 Numbers.

23. 8 MNII Nut(94001-08000-F) 16861 Numbers.

24. 8 M Spring Washer (94111-08000) 16861 Numbers

蛛静

Э
        v



25. Synthetic Rubber(Tufdene lo00) 265.038 Kgs
26. Chemical Powder (Zinc Oxide-3) 33.014 Kgs
27. NIIount Rubber C Washer(50204‐ HM 7A‐
0000A)

73581.00 Nuntbers.

28. Mount Rubbcr C Washer B(50204-HM7A―
0000B)

73581.00 Numbers.

29. Synthet c Rubber(NIPOL AR-42ヽり 763.267 Kgs.
０う
、
フ Synthet c Rubber(DIENE NF 35 R) 273.574 Kgs
31. Chemical Powder(Zinc oxide‐ 3) 25.901 Kgs.

32. Stoppcr A(50713¨ SH9-0100) 8017.00 Numbers
う
、
ソ

う
‘
υ Synthetic Rubber (DIENE NF 35 R) 102.914 Kgs.

34. Chemical POwder(Zinc oxide-3) 8.554 Kgs.
く
リ
つ
０ Water Cort(709)(610264) 4.057 Kgs.

36. Synthetic Rubber(DCR 31) 5660.283 Kgs.

37. Chemical Powder (Zinc Oxide-3) 210.165 Kgs.

38. Chelnlok 6225(Cheln 10k 6225) 188.912 Kgs.

39. Chemical Powder(Zinc Oxide-3) 67.172 Kgs.

40. Svnthetic Rubber(DCR 31) 1783.940 Kgs.

41. Synthetic Rubbcr(BR1250H)0ヾ IPOL) 2155.473 Kgs.

42. Syllthetic Rubber(IR2200) 2155.473 Kgs.

43. Chemical Powder(Zinc oxide‐ 3) 306.520 Kgs.

44. *M*Collar Uppcr Mount(50163-ZV5-

3000)

13432.00 Numbers

45. Chemical Powder(Zinc Oxide-3) 3.694 Kgs.

46. *M*Bush Lowcr Mount(50154‐ ZV5-3000) 13638.00 Nurlbers
47. Chemical Powdcr(Zinc oxide-3) 8.851 Kgs.

Sr.Development Officer
ll‐12‐2014

Shri Priva Ranian,FTDO

1、 ′τ〕ルυ ノげ́ lι ll l)/

蛛簾
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No.7128912014-TSW
Department of Industrial Policy & Prornotion

(TSW Section)

Subiect: Advance Authorisation No. 0510390793 dated 27.8.2014 - Y Tec India Pr,t.

Ltd. Haryana.

Ref : DGFT UO. No. 011801501414/AM- l5/ DES-I/1234 dated : 7 .11 .2014.

The above mentioned application has been examined .Based on the Chartered Engineer

Certificate and the requirement of raw material. the following is recommended .

A. Item of Export : As per List

B. Item of Import :

S.No. hnporl Item Name Quantity. UOM
1 Synthetic Rubber (DCR-31) 15579.500 Kgs.
つ
４ Chernical Powder (Zinc Oxide-3) 578.064 Kgs.
う
Ｄ Synthetic Rubber (BRl250 H NIPOL) 1096.75 Kgs.

4. Synthetic Rubber (1R2200) 1096.75 Kgs
Ｄ́ Chemical Powdcr(Zinc oxidc-3) 155.998 Kgs.

6. Damper Mass (GS999034 I 0-4000) 51393.0 Numbers

7. Damper Plate (GS999034 I 0-5000) 51393.0 Numbers

8. Synthetic Rubber (TUFDENE 1000) 921.476 Kgs.

9. Chemical Powder(Zinc o対 dc-3) 114.761 Kgs.

10. Chcmlok6225(Chem10k 6225) 186.557 Kgs.

Damper Mass (GS99903420-4000) 22440.00 Numbers.
つ
４ 可】面面百蔚¬円ates999034‐ 5000)~

~"囀 t帖~ lヽ葡
『
nbeΠ万一
―

う
、
ノ Synthetic Rubber ( DIENE NF 35 R) 424..071 Kgs.

14. Chernical Powder (Zinc Oxide-3 ) 70.596 Kgs.
ξ
υ Damper Mass (GS99903530-4000) 48512.000 Numbers

16. Damper Plate (GS999034 I 0-5000) 48512.000 . Numbers

17. Synthetic Rubbcr(DIENE NF 35 R) 371.408 Kgs
０
０ Chernical Powder (Zinc Oxide-3 ) 61.901 Kgs.

19. Damper Mass (W3 1 6-5560-l 00) 2191.000 Numbers

20. Damper Platc(W316‐ 5580-100-PRG) 2191.000 Numbers
う
ん Synthetic Rubber (TUFDENE 1000) 34.440 Kgs.

22. Chelllical Powder(ZinC OXide-3) 4.290 Kgs.

23. Chemlok6225 (Chemlok 6225) 7.712 Kgs.

24. Damper Mass (W3 1 6-5560-l 00) 84544.00 Nurnbers.

つ

一 Damper Plate(W316‐ 5580-100-PRG) 84544.000 Numbers

儡

≦tυ
ヽ



ι.
ヽ

I.rr runpt..Ttr 1o0O 1328.947 Kgs

27.

Syntneuc l(uuutrt \r ur vD\rp Lv\
Ja

Ch.n i.at Pona.{4Ug PltO"-jl
ffirchemtok6225)

165.537 Kgs.

997_595 Kgs.
28. Numbers32400.00
29. Numbers32400.00
30.
ヽ0.“ nρr pl,le rヽ /316-5580-10U‐ rKtJリ
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40.
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45.
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46. Synthetic Rubber (TUFDHNE tuuu)
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） Numbers.38225.000
64.

38225.000 Numbers
65. Kgs.1978.335
66.

66.015 Kgs.
67.

1920.00 Numbers.
68. Numbers.1920.00
69.

70.

Kgs45.281.
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71. Chcmical POwder(Zinc oxidc… 3) 5.660 KRs.

72. Chemlok 6225 (Chemlok 6225) 7.603 Kgs.
73. Sol Cover Brkt(EE180-STWX-0100) 437200.00 Numbers
74. Syllthetic Rubber(BR1250 H(NIPOL) 932.985 KRs.
75. Synthetic Rubber (IR2200) 932.985 Kgs.
76. Chcmical Powder(Zinc oxide-3) 134.658 Kgs.
77. Synthetic Rubber(BR1250H Nipol) 4017.361 Kgs.
78. Synthctic Rubbcr(IR2200) 4017.361 Kgs.

79. Chemical Powder (Zinc Oxide-3) 575.071 Kgs.
80. Chernlok 6225 (Chemlok 6225) 217.008 Kgs.
81. Synthetic Rubbcr(DCR31) 2541.812 Kgs.

(Nand Lal)
Sr.Development Officer

12¨01‐2015

3



夕鷹.9を

/″ 希 tr
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Development Officer

Norms Colnmittee I
DIPP No.12/13/2015- 「́ SW/92   dated 03/02/2015

PARVEttN SHARMA

輔縮欄締

W多

Departlmenl of lndustrial Policy`&Promotion

(TSW)

NC Ⅳleeting dated 03/02/2015-Case No。 9/17/80(Ⅳ 1/S Chandak lnstruments Pvto Ltd。 )
(Advance Authorization No.5010002149 dated 28.08.2014)

Advance Authorization rnay be ratifled as per Gcneral Notc-4 for Engineering Products.

Norms committee may take a view
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DES-l Section,
O/o The Director General of Foreign

Udyog Bhawan New Delhi-11 _

Rei DGFtt Letter/File No 01/80/050/00393/AM 15/DES-1/2575 dtd 09 01 2015

Sub: Ratiflcation of Norrns in respect of Advance Authorization No 051 039111 0

dated 12 09.2014

Dear Sir,

1/Vith reference tO your above letter vve vvish to subrnit that we have subrnitted the sald

麓懲『屏雫誕|『乳肥繋:器措精欝ギ
aloni b he Omce of The AddttonJ Dred∝

潔l:1響
:‖
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t抵
よ:|::湯〃器精乳」Fr

もηlン

Dy. Gen.Manager

Encls: As abo.,,e.
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ダ PARVEEN SHARMA

囃轟i欄締
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Regd. Office: Radaur Road, Yamunanagar 135 OOl (Haryana) lnctra

(formerly The Saraswati lndustiat Syndicate Ltcl.)

C′ 7Vi ι23423月 Rブ 933Pと C000097

■́● :■ .1(、  ‐   :



rァ
ヘ

―――  ――――― ■}――

iSMrL-641
21 .01.2015

Offrce of The Addl. Director General of Foreign Trade
Central Licensing Area
A-Wing, lndraprastha Bhawan
l.P. Estate
New Delhi- 110002.

Subject: Request for return of Original tnvalidation letter No.0559002944
DTD.08.08.2014 .

Ref : Your office file No.05/23I04O1OO2SO/AM.1S

Advance authorization No.051 0391 1 10 dtd.12.0 g "2014

Dear Sir,

We submit herewith Custom's copy and Exchang Control copy in original of sublect
Advance Authorization, totally unutilized for canceliation at your end.

2. Reasons for Cancellation

a) We had made a mistake in indicating CIF value of import item No.1. lt was
indicated less.

b) Therefore, we have not utilized this Actvance Authorization. lnstead we obtained
fresh Advance Authorization No 0510391878 dated 07 11 2014(Your F‖ e No
05/23/040/00336/AM15)by inCreasing value ofimport lem No l

you
hfu‖y

Since aforesaid ,Advance Authorization (nour being cancelled) vras rssued based
on invalidation letter No. 0559002944 dated 08.08.2044, we requesi that the said
ir:validation letter should be returned to us so that we subrnit it again to your office to be
kept rn file No. 051231040100336/AM15 against which fresh Advance Authorization No
0510391878 dated 07 11.2014 has been obtained.

4 We, therefore, request you to kindly return the original invalidation letter to us.

Dy. Gen.Manager (lrnports)

Encls: As above.

(for:r,erly Ihe ! araswan lnduslnat SynJ;cele Li(l Regtt i)lf c.: ifadaur Road.'/amrtnartaqe, tJ::tL(i j ltlarytra) i;.,1t t
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Dear Sir,

The above mentioned case has been fixed for personal hearing on 03.02.2015 at 2.3O
PM as confirmed vide {ile No. 01/81/O5O 100396lAM11/DES-L12560 and letter dated
08-01-2015. Unfortunately, our Technical Executive, Mr. Anurag Gaur's mother
expired on JanuarSr 15,20 15 and subsequently his father got heart attack on Januar5r
27, 20 15 immediately after performance of "Rasam Pagri" on Januar5r 26, 2015. His
father has to undergo for primary PTCA with drug coated double stenting to RCA. For
this reason he is unable to attend the scheduled personal hearing on February 3,
2015. This is a genuine difficulty we are facing for which we would, therefore, request
your goodself to adjourn personal hearing. A copy of the letter dated January 28, 2Ol5
issued by Metro Heart Institute, Faridabad together with emails dated January 15 &
23,2015 is enclosed for your reference.

At the same time we are seeking an independent expert opinion on the subject issue
from Maulana Azad National Institute of Technolory, Bhopal, which we would like to
submit for your kind consideration during the personal hearing. A copy of the letter
dated 30.0 1.20 15 issued by Maulan a Azad National Institute of Technologr, Bhopal is
enclosed for your reference.

In view of the above we would
personal hearing to any date
highly obliged.

Thanking You,
Yours faithfully,

いに

Sr. GenerElManager (HR & Legal)

CC: Mr.Parveen Sharma,DDGFT,
Delhi‐ 110107

Room no. 404,4th Floor,

--*_.-:.:.::{:

Request for attournment of personal  hearing in ie matter bearing
File  No.  01/81/050/00396/AMl1/DES-1/2560  dated  08-01-2015。
Meeting No.20/15 date:03.02.2015
0rder datcd 04-09-2014 in Writ Pctition WP(C)No.1579/2014 in the lnatter
of M/s.Flovel Eners PriVate Ltd.Vs,DG日 ,New Delhi.

Eggg:glttogant us an aOjournment of trre ]l
we shall 6e ll

Ｌ

▼

ノ

ｂ

Rei FEPLノDGFT/SST/2014-15
Date:30。01.2015

'lLⅢ

Before the Honourable Chairman, 
,

Norms committee - 1, ,,-- !

Room no. 11 , 
' w," i

Offlce of DG町 ,Udyog Bha、 val■
New Delhi-110011.

Subject:

Ref:

request your
convenient to

udyOg Bhavan,New

レ
FLOVEL ENERGY PRiVATE L:M:TED
15/3,Mathura Road,Faridabad-121008,
Haryana lNDIA
Phone:+91 1294090600
Fax:+91 1294090650
Ema‖:contact@lovel net
Web:http:〃 -lovel net
CIN:U4010DL2006PTC155444

Works:
Mitrol- Deeghot Road,
72 KM Stone, Delhi Mathura Road,
District Palwal, Haryana -'121 102 INDIA
Phone: +91 1275 31200546
Email: contact@flovel.net

Registered Office:
M-27. GreaterKailash Part ll,

Pvt Ltd.

Ь∈・ Pマ
イイ

For Flovel
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Sector-16A′ Faridabad(Delhi― NCR)-121002
Tel  : 0129-4277777′  Fax : 0129-4277799
Al稿 |〕 tJlance pv4。 b‖ e:9811561000′ 9999714000

QUALITY ACCRE

1ヽA8L ACCREDITED
M‐ 0351

DITATIONS

TO WHoM so EVERIT MAY CONCERN

28…Jan…2015

,IP No:

laints of
rior Wall MI.

Coronary

ificant Single

rug Coated

treatment

defOrOnary

(Chegue in

膨
DRo NEERAJ J劇【N,MD{MED),DM iCARD}
SreINTERVENTIONAL CONSULTANT
CARDIOLOGIST

洋寺
1

ゴ
，

E-mail : info@metrohospitalfaridabad.com
E facebook.com/metrohospitalf a ridabad

Website : www.metrohospitalfaridabad.com
f,l twitter. com/metro_hospital

This is to certiff that Mr. Ram
15/01864 admiicd in

chest pain and ghabrahat.

Double

would
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From:
Sent:
To:

Cc:

Subject:

H RIFEPI.FBD < lrr@flovel.net>
15 january 2015 PM 05.24
'Abhay Singh Yadav'; 'Abhinav Bhatia'; 'Abhishek Anand'; 'Adit Kumar shah'; 'Ajay
Kumar'; 'Alok Sehgal'; 'Ambrish Kumar'; 'Arril Kumar yadav'; 'Ankit Dhyani'; ,Arrtrrksh

Sharma'; 'Anurag Gaur'; 'Arun Gupta'; 'Arun Kumar Mishra'; 'Arun Kumar slrarma';
'Arvind Kumar sharma'; 'Ashok Kumar Sharma'; 'Bhaskar Gupta'; 'Chanchal singh,;
'Chandan Kumar'; 'Chaturbhuj Saini'; 'Chinmesh Agrawal,; ,Deepak 

Raj pokharni,;
'Dharmender'; 'Digamber singh'; 'Gaurav Goyal'; 'Gautam Kar'; 'Harjit singh'; 'Harpreet
Singh'; 'Imran Ahmad Siddqui';'Jaman Singh Bhandari'; ,Jeet Singh'; ,K.K. Sharma,; ,Kajal

Kumar Roy';'Kishor Chauhan'; 'Krishan Kumar'; 'Krishna Kant Singh,; ,Kshit[j Mathur';
'Kuldeep Sharma'; 'Laxmi Narayan Mathur';'Maharaj Kar'; 'Mahendra Singh Negi';
'Maintenance'; 'Manjeet singh Rana';'Manoharan c.'; 'Manoj chawra'; 'Manoj Kumar';
'Manwar singh Payal';'Munish sharma';'Neeraj Kala'; 'Neeraj Kara';'Neeresh Dixit';
'Nirdesh Kumar Rajput'; 'om Parkash Berwal';'parmod Kumar'; 'parth s. sharma';
'Peeyush Pathak';'Pooja Ruhela'; 'Prabhat sharma'; 'pradeep Kumar';'prafful Kant';
'Prem Singh';'Puneet Mangla'; 'Puneet Nagpal'; 'euality';'Rajesh Ananthaneni,; ,Ram

Avtar'; 'Ram Nivas'; 'Ramesh'; 'Ranjit Singh'; 'Ratikanta Dalai'; 'Ravi Kant Saneja';
'Ravinder Kumar';'Ravinder Singh'; 'S. N. Sharma'; 'S. S. Sorot'; ,sachin 

Gwania';
'sandeep Kumar'; 'sandeep Kundu'; 'sanjeev Talwar'; 'saurabh punia'; 'sharad Mishra';
'Shobhit Krishna Varshney'; 'shubhrendu Kumar B. patnaik'; 'shyam Kumar'; 'siddharth
sharma';'store';'subhasis Mahapatra';'sudhir Kumar Midha';'sumit Kumar';'sunil
Dutt'; 'sunil Dutt sharma'; 'sunny vishavkarma'; 'surender parashar'; 'suresh Khatri';
'Surinder Pal Singh';'sushil Kumar'; 'swamisharan Satsangi'; 'Tejender Singh'; ,Vaibhav

Ahuja'; 'Varun Kumar'; 'Veeraiah Polavarapu';'Vidita Mall'; 'Vijay Singh'; 'Vikas Chauhan,;
'Vikas jena'; 'Vikas Soni'; 'VikiTikoo'; 'Vincy Dassi'; 'Vinod Nangliya,; ,Vipin 

Sharma,;
'Virendra Kumar'; 'Vishnu Gupta'; 'Vivek Saxena'
maharaj.kar@flovel.net; gautam.kar@flovel.net; sanjeev.talwar@flovel.net
Condolence

Dear Colleagues,

With_profound grief, we regret to inform you that Mr. Anurag Gaur's mother passed away today i.e.
orr 15th Januaqz, 2OL5.It is a great loss to Mr. Anurag Gaur & his family. WiUr tfris email *. 

"Lrrr"your deepest condolences to Mr. Anurag Gaur & his famity members and pray almighty to grant
peace to the departed soul.

Besl Regords,

Vidito Ma‖ I Sr.ofFicer l HR&Admin l FLOVEL Energy Privote Limiled
15/3 Molhuro Rood l Foldobod-121008 1HcryOnO I INDlA I

Phone:+91-129-4090621 1 FQx:+91 12940906501… .f:OVeionel
01:1“v表 ■■st

PARVEEN SHARMA
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From:
Sent:
To:

Cc:

Subject:

HRIFEPI.FBD < hr@flovel.net>
Friday, January 23,2015 2:16 PM
'Abhay Singh Yadav'; 'Abhinav Bhatia'; 'Abhishek Anand'; 'Adit Kumar Shah'; 'Ajay
Kumar'; 'Alok Sehgal'; 'Ambrish Kumar'; 'Anil Kurnar Yadav'; 'Ankit Dhyani'; 'Antriksh
Sharma'; 'Anurag Gaur'; 'Arun Gupta'; 'Arun Kumar Mishra'; 'Arun Kurnar Sharma';
'Arvind Kumar Sharma'; 'Ashok Kumar Sharma'; 'Bhaskar Gupta'; 'Chanchal Singh';
'Chandan Kumar';'Chaturbhuj Saini'; 'Chinmesh Agrawal'; 'Deepak Raj Pokharna';
'Dharmender';'Digamber Singh'; 'Gaurav Goyal'; 'Gautam Kar'; 'Harjit Singh';'Harpreet
Singh'; 'lmran Ahmad Siddqui';'Jaman Singh Bhandari'; 'Jeet Singh'; 'K.K. Sharma'; 'Kajal

Kumar Roy'; 'Kishor Chauhan'; 'Krishan Kumar'; 'Krishna Kant Singh'; 'Kshitij Mathur';
'Kuldeep Sharma';'Laxmi Narayan Mathur'; 'Maharaj Kar';'Mahendra Singh Negi';
'Maintenance'; 'Manjeet Singh Rana'; 'Manoharan C.'; 'Manoj Chawla';'Manoj Kumar';
'Manwar Singh Payal';'Munish Sharma';'Neeraj Kala'; 'Neeraj Kala'; 'Neeresh Dixit';
'Nirdesh Kumar Rajput';'Om Parkash Berwal'; 'Parmod Kumar';'Parth S. Sharma';
'Peeyush Pathak'; 'Pooja Ruhelai; 'Prabhat Sharma';'Pradeep Kumar'; 'Prafful Kant'; 'Prem

Singh'; 'Puneet Mangla';'Puneet Nagpal'; 'Quality';'Rajesh Ananthaneni'; 'Ram Avtar';
'Ram Nivas'; 'Ramesh'; 'Ranjit Singh'; 'Ratikanta Dalai';'Ravi Kant Saneja'; 'Ravinder
Kumar'; 'Ravinder Singh'; 'S. N. Sharma'; 'S. S. Sorot'; 'Sachin Gwania'; 'Sandeep Kumar';
'Sandeep Kundu'; 'Sanjeev Talwar'; 'Saurabh Punia'; 'Sharad Mishra'; 'Shobhit Krishna
Varshney'; 'Shubhrendu Kumar B. Patnaik'; 'Shyam Kumar'; 'Siddharth Sharma'; 'Store';
'Subhasis Mahapatra'; 'Sudhir Kumar Midha';'Sumit Kumar';'Sunil Dutt'; 'Sunil Dutt
Sharma'; 'Sunny Vishavkarma'; 'Surender Parashar'; 'Suresh Khatri'; 'Surinder Pal Singh';
'Sushil Kumar'; 'Swami Sharan Satsangi'; 'Tejender Singh'; 'Vaibhav Ahuja'; 'Varun

Kumar'; 'Veeraiah Polavarapu'; 'Vidita Mall'; 'Vijay Singh';'Vikas Chauhan'; 'Vikas.iena';
'Vikas Soni'; 'VikiTikoo'; 'Vincy Dassi'; 'Vinod Nangliya'; 'Vipin Sharrna'; 'Virendra Kumar';
'Vishnu Gupta';'Vivek Saxena'; Varun.aneja@flovel.net; Rahul.mittal @flovel.net
maharaj.kar@flovel.net; gautam.kar@flovel.net; sanjeev.talwar@flovel.net
Condolence

Deor Colleogues,

As you ore owore lhot Mr. Anurog Gour's mother possed owoy on l51h Jonuory' 2015, the "Howon" followed by
"Bhoj" hos been scheduled on 26.01 .2015 of l0:30 om ond "Rosom Pogodi" of 03:00 pm by Mr. Anurog's fomily.
All employees pleose nole.

Best Regords,

Vidi十o Mo‖ IS「.C)ficer i HR&Admin l FLOVEL Energy PrivOtte Lirnited

15/3A4othuro Rood l Foridobod― 121008 1HoryOnO l lNDIA I

Phone:+91-129-4090621 1 FGX:+91 129 4090650 1 wMA″ .f10vel・ nel
n, . a:;+-: r a-, ,+t
Utldlrly tl l: LlSL
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Fdacalana Azad Nationa! Inrstitute of Technology
Bhopal-462051 (M.P.) tNDIA

(Estd.by MHRD, Govt. of lndia)

Ref; I\4NlT/TTl
Dated : 30.01.2015

To

Mr. S.S. Sorot

Sr. General Manager

Flovel Energy Privat Ltd.

15/3, Mathura Road

Faridabad (Haryana)

Subject: Technical opinion

Dear Sir,

Please refer to your letter bearing reference no FEPL/SST dated 23/01 /20!5 regarding technical
opinion in respect of (2x 2500 KW +20% col) Balsio Hydel Power Project in Himachal Pradesh. Thanks
for considering our lnstitute for the technical opinion for the project. We are happy to take up the
above assignment. We would like to visit the project site for compfete understanding of the
technical parameters of the project, design engineering and processes undertaken by you to give our
expert opinion. This exercise will require minimum three- four weeks time.

Looking forward for your response.

Thanking you

Yours Trulv4/O- -/, '\o2,1 
i \2or5

Dr. Trip\a Th;kul- I

Professor

Electrical Engineering

MANIT-Bhopal
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section
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Subject:AppHcation of M/S BHEL′ Bhopal for ratification of norrns of licence no
…1110021254 dt ll-11-09.
Ref:DGFT ID Note No.01/80/50/573/AM10/DES― 1/1448 Dated 09,12.14

DES― I′ DGFtt may kindly refer to the above mentioned licence of M/S BHEL′
Bhopal. 丁he firm has requested for inclusion of new ltem′  CRNGO coil for
alternatori tthe firrn may be asked to subrnit fo‖ owing information:

Reason for inclusion of new item after 5 years.
The firm has submitted sketches of cutting diagram for the calculation of
the raw material. The firm may submit the actual dimensional
engineering drawing with relevant dimensions highlighting and submit
the calculation.

The above issues with the approval of IA(KKT).

BiC,Nayak
Development Officer

24-12-14

１

２

pGFT (FTpO, pES-r)
Deptt. of HI, UO No 3(80)/09-TSW(B) Z { tl dated

解



DEPARTMENT OF H:

DES-l Meetine 03/2/2015
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lndustrial Adviser

NC― l

Repeat /sloN I GN4/ c-t647

ltem l,2‐ as perof 19 C-1742

1tem 3to S― as per of21 C‐1742

tem 6,7-Netto net wlth accountab‖ itv

ltem 8to 10 as per 20 of C-1742

Repeat ofAA 0410L24437 as requesteC by0410124438

Repeat of AA 0410159250(Air heater

as requested by the applicant
0410153118

l協 1.べ_ド に |・。'多/争れ  (～
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2J搬堆Mlnistry of Heavy lndustries&Public Enterprises_I _′  っ
Department of Heavy Industry ウTSW(B) Section

//グ  ゝ
Subject: Application of M/S Thermax Limited for ratification of norms of
AA no- 3tt}Osy)sddt 30-05-13 & 3LL}DSS551 dt 30-0s-13

-//DES-I, DGFT may kindly refer to the above mentioned licenses of
M/s rhermax Limited. The firm's representation of dated 27-08-L4
has been examined. The description of export product was amended
as per firm's reply of dated 05-06-14. The firm may be asked to
submit justification with documentary evidence to exah-ifreT6
request.

The above issues with the approval of IA(KKT) A
;/N-
U'

B.C.ltJayak
Development Officer

0B-01- 15

Mr Parveen Sharma DeDutv DGFT′ DGFT′ NC― I
Deptt.of HI′ UO No 3(02)/13-丁 SVV(B)       dated



Ministry of Heavy Industries &
Department of Heavy Ind us
TSW(3)

Subject: Application ermax Lirrnited for ratification Of norms Of

51 dt 30-05-13AA no-3110058 t30-05-13&翠

DES-I, DGFT may kindly refer to the above mentioned licenses of
M/S Thermax Limited. The firm's representation of dated 27-oB-14
has been examined. The description of export product was amended
as per firm's reply of dated 05-06-14. The firm may be asked to
submit justification with documentary evidence to examine the
request,

The above issues with the approval of IA(KKT)

A
/ ,+^/'/u'-i ./

\-,/
B. C. NJayak

Development Officer
0B-0 1- 1s

M「 Parveen Sharma DeDutv DGFF′ DGFT′ NC― I
Deptt,of HI′ uo No 3(02)/13¨ TSVV(B)  i    dated

l濁
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Departl■ ent of lndustrial Policy`髭 Promotion

(TSV/)

NC Meeting dated 03/02/2015¨ Case Noo A/R¨ 140(M/s Dresser Rand lndia Pr市ate
Limited)(Advance Authorization No.0310782903 dated 26.05.2014)

NollllS may be rnOdifled as under:

1.Importitems at Sl.No.H3to 133(Pneumatic Actuators)aS per amendmentsheet No.1

dated 5/12/2014 may be a1lowed on netto net basis with accountability clause.

NollllS COrrmittee may take a view

4鳥詐
「、〆

Development Offlcer

Norms Committee I
DIPP No.12/13/2015‐ TSW/140-A/R  dated 03/02/2015
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Departlllent of lndustriaI Policyイ&Promotion

(TSW)

NC ⅣIeeting dated 03/02/2015‐ Case Noo A/R‐ 141(PI1/S Dresser Rand lndia Private
Limited)(Advance Authorization No.0310777010 dated 03.04.2014)

1. lmport items at Sl. No. 173 to 214 (Pneumatic Actuators) as per amendment sheet No. 2

dated 1 11912014 may be allowed on net to net basis with accountability clause.

Norms committee may take a view

Norms Committee I
DIPP No.12/13/2015-TSW/141-A/R  dated 03/02/2015

クリ¥て
海藤ル・ル/ルル|

+'-'
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(S. K. Jain)
Development Officer
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The committee may take a view 
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DES-l Meetine 03/2/2015

Repeat /sloN I GN4l C-L647

ltem l,2-as per of 19 C‐ 1742

1tem 3to 5-as per of 21 C‐ 1742

1tem 6,7 Netto net wth accOuntabihty

ltem 8to 10 as per 20 ofC-1742   ___

Repeat ofAA 0410!24437 as requesteC by

Repeat of AA 0410159250(Air heater

Components ) as requested bY the
0410153118

I h.v- 1 . R 4o*o^^r h" )r- 1 
- o- @l l/e C6"to"J-

臨 2,M赤柩耐ωれQ“ c̈ホ質し

■′、1′ 1ヽ P,7ヤγ夕もに

れな1■ 3潔」0由けタト ぃンリ争硫造れ 4も 9j層 も̈N計ぶ粘″この繊広
竹 .

い
PARVEEN SHARMA

剛「轟躙 雲R蹴
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DEPARTMENT OF HI

DES-I Meeting 03/2/20L5

SoNo Applicant AA No. Repeat /sroN I GN4l C-L647

L&T 310786804 ltem l′ 2-as per of 19 C‐ 1742

item 3to S― as per of 21 C-1742

item 6,7-Net to net with accountability

ltem 8to 10 as per 20 ofC‐ 1742

580 BHEL 0410124438 Repeat of AA 0410124437 as requested by

the app‖ cant

593 BHEL 0410153118 Repeat ofAA 0410159250 (Air heater

Components ) as requested by the applicant

NC― |

The committee may take a view 
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(K.K.Tiwari)

lndustrial Adviser
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